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[Shri Bhupesh Guptal

Mr. Deputy Chairman, this is an obstruction.
This is the tactics of obstruction. There is no
point of order ...

SHRI SHYAM LAL YADAV: Mr. Deputy
Chairman, I am on a point of order. Will you
please ask him to sit down?.

MR. DEPUTY CHAIRMAN: Mr. Bhupesh
Gupta, he is on a point of order. You please
sit down.

SHRI BHUPESH GUPTA: No, he has no
point of order, it is only an obstruction to
prevent me from speaking.

MR. DEPUTY CHAIRMAN: First let me
listen to his point of order.

SHRI BHUPESH GUPTA: All right, I
yield to his point of order. But I must be
allowed to answer that point of order.

SHRI SHYAM LAL YADAV: Sir, in this
House there is a certain procedure laid down
for presentation of a petition. When a petition
is presented, no speeches are made on that . . .

SHRI BHUPESH GUPTA: Do not obstruct
me. You can say later on whatever you want
to.

SHRI SHYAM LAL YADAV: Let me
complete my submission. My submission is
that in the case of Mr. Bhupesh Gupta, Mr.
Deputy Chairman, you always allow him time
as much as he wants which privilege you deny
other Members. You do not give so much time
to other Members. When we want to raise
certain matters, when we want to say
something, you alway, stop us. Therefore, I
say if you are setting up a precedent and are
allowing Mr. Bhupesh Gupta to make a speech
now, then you have to follow this practice in
the case of other Members also. You cannot
deny that privilege or opportunity to others;
otherwise, you cannot allow Mr. Bhupesh
Gupta to go on speaking now.

[ RAJYA SABHA ]

(Railways) 176
Bill, 1973
SHRI BHUPESH GUPTA: I have no
objection if you are also allowed time. I never
objected when the Chair allowed others _ . .

SHRI SHYAM LAL YADAV: j was nojt
telling you. I was saying it to the Chair.

MR. DEPUTY CHAIRMAN: Mr. Bhupesh
Gupta is supposed only to present a petition
which is on the Order Paper. But he is making
a speech here.

SHRI BHUPESH GUPTA: They are angry.
They ar. angry because they are suffering
from price rise; they are suffering from
unemployment. They want relief. 1, this
particular situation, we find discontent and
frustration of the people are being exploited by
certain right reactionary forces. We are against
that also. Therefore, 1 appeal to the
Government through you that tlhey should
stand by the peopl, *“* the mandate which
they have given. Government will have to see
that the pledges and promises they gave to the
people are implemented and monopolies are
nationalised

MR. DEPUTY CHAIRMAN: The House
stands adjourned till 2 P.M.

The House then adjourned for
lunch at ten minutes past one of the
clock.

The House reassembled after lunch at two
of the clock, MR. DEPUTY CHAIRMAN in the
Chair.

THE APPROPRIATION (RAILWAYS)
BILL, 1973

THE APPROPRIATION (RAILWAYYS)
No. 2 BILL, 1973

MR. DEPUTY CHAIRMAN: Now, we
have to take up the Appropriation (Railways)
Bills. I think we can take up both the Bills
together.
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MOHD.
SHAFI KURESHI): Sir, I beg to move:

"That the Bill to authorise payment ,nd
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1972-
73, for the purposes of the Railways, as
passed by the Lok Sabha, be taken into
consideration."

Sir, I also beg to move:

"That the Bill to authorise payment and
appropriation of certain sums from and out of
the Consolidated Fund of India for the services
" of the financial year 1973-74 for the purposes
of Railways, as passed by th, Dok Sabha, be
taken into consideration".

Sir, I donotwantto make any speech
at this stage.

The questions were proposed,

DR. K. NAGAPPA ALVA (Mysore): Sir. .

SHRI DEBANANDA
(Orissa): Sir, I want to draw
to a “°ry serious matter.

AMAT
your attention

MR. DEPUTY CHAIRMAN: No question
of drawing my attention. I have called Dr.
Alva and he is to speak now.

SHRI DEBANANDA AMAT: Sir, it is a
serious matter.

MR. DEPUTY CHAIRMAN: If it is
pertaining to the railways, you can speak on
that later.

SHRI DEBANANDA AMAT: No. This is
something different.

MR. DEPUTY CHAIRMAN: Then you
cannot speak. Yes, Mr. Alva.
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DR. K. NAGAPPA ALVA; Mr. Deputy
Chairman, Sir, the Indian Railways in the
country is the biggest public sector project.
Sir, it is not an ordinary project, j say that this
is a vast organization—the biggest transport
line, the lifeline of the country. With the
traffic receipts of ove, Rs. 1200 crores, it
plays a vital role in our country's economic
development, and that, too, a positive role.
Sir, it is also a public utility organization.

There are 1.7 million workers. And if you
take their families into consideration, it comes
to one crore of the population. Welfare
measures are there and so many other things
are there which are connected with the socio-
economic and also the cultural development of
this country.

Sir, the way the Central Government has
given its assistance and help and also the
cooperation of the State Governments, which
is very necessary, are not at all to be admired,
because, Sir, recently the Railways have
become an easy and the main target of
agitational movements and mass upsurges of
the people and the protection that has been
given is not at all satisfactory. The main rea-
son is that we are considering all thes, things
from the political standpoint and also with
political motives. Sir, I must again say that it
is very necessary that this great project, which
ha, become an institution of institutions, must
be developed. It must have a developmental
strategy to meet the challenge of a vast change
in the developing economy of our developing
country. For that it is not a question of money.
I must say once again that it is necessary that
preparation from this year itself must be made
and necessary programmes must be had, so
that in the 5th Plan they may achieve not only
the targets but give satisfaction to entire India,
because it has regional imbalances, it has
inequalities that have to be set
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right. India is a rich country, but come out to subsidise some of these services

people ar, poor. It is unfortunate,
and this is because of our policies a'nd
programmes. [ say that the Indian
Railways iy the only transport system
ot moving men and goods. This is
the only way in which regional im-
ba.ance can be set right. For that it
is very necessary that there are rail
way lines to all the comers, particu-
! the backward regions, of this
country.

Sir, on this occasion, painfully I submit that
there have been six changes of Ministers
during the last 5 years as a result of re-
shuffles. It is wrong; it is bad for democracy,
experimenting with democratic setup and
democratic and administrative machinery.
After all, it is necessary for an} one to gain
experience and then give the lead in the
administration. I do not want to go into that.
Very great personages have occupied the
position of the Minister. My only satisfaction
is that * least now a very fine gentleman, Mr.
Mohd. Shan Qureshi continues to be in that
portfolio.

SHRI DAHYABHAI V. PATEL (Gujarat):
Who is permanent in this Government?

DR. K. NAGAPPA ALVA: Destruction of
railway property has been going on and the
cost of operation has gone up. Sir, I find fault
with the Government. Costs have naturally
gone up because the cost of living has gone
up. It is because of the vicious circle created
by inflation. The Central Government is
responsible for th, price rise because they
have not taken any actions against inflation.
Deficit-financing is also responsible for this.
My only appeal to the Railway Ministry is not
to let any deficit financing at least in the
Railway budget.

Sir, the cost of operation has gone up by
Rs. 47 crores. We must have a vision of futur,
India and for that I am saying that the
Government must

also. My own feeling is—I am sure many will
share that feeling— that the railways must run
as a business venture i, general and venture
with an adventurous spirit. A comprehensive
long-range plan is necessary for that. The
encouraging thing is that it has a good infra-
structure which has been built up very
honestly. Improving the operational efficiency
is needed very urgently. Only 5 crores of
rupee; have been spent on passengers'
amenities like sanitation, cleanliness and
supply of water. This must be increased.
About the food supply, I will say: let it be
good, let it be nutritive and let it be clean.

Then, staff amenities get about 1 crore of
rupees. These are very necessary things. The
Government must take the care of th, children
along with other programmes. Maybe there are
certain statutory obligations, but it is necessary
that the Railways must go ahead in all these
things. I find that 20 crores of rupees have
been provided for the Railway Plan. So the
pla, spending will be much lower in 1973-74. 1
appeal that it is necessary that developmental
spending should be more. On the other hand,
there must be a curb on non-developmental
spending. I say that the Railways must be run
as a business venture. The Government has a
complete monopoly of this all-important and
vital transport system and no one .an compete
with them.

About the railway police, I will say that a
military force with a vigilance cell attached to
it is the most important thing. There is loss of
Rs. 13 crores in suburban railway service.
How can this be set right and why should the
Government run at a loss? Is it subsidising any
section of the people? Thi; must be looked
into. About the metropolitan transport projects
in Calcutta, Bombay, Madras and Delhi my
own opinion is that it Is imitating the West,
and making us more and more modern and
ultramodern 13 not good. Please postpone
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these things and spend this amount for
bringing about a network of railways to the
backward areas.

Then there is the menace of alarm chain
pulling and the offences under this are 600 per
day. I suggest, take courage to take away these
alarm chains. So far it is only the antisocial
elements who have been thriving on these
things by using these. Try to use, in this age of
science and technology, some device by
which those people can be caught and pro-
tection could be given to others.

Then, Sir, ticketless travel is another
menace. So -many people travel without
tickets. If you see the statement of last week of
the Minister, in 1971 it is 16 lakhs and in
1972 it is 18 lakhs. Yesterday in the papers
we saw, and even here there was a discussion
to some extent, about the CPI organising a
demonsrtation in this capital city and getting
thousands of people.

SHRI MAHAVIR TYAGI (Uttar Pradesh);
Without tickets!

DR. K. NAGAPPA ALVA: Sir, I am
prepare to say on oath, tin at thousands of
people have come to this capital city without
tickets; they have become ticketles; travellers.
If they are not put down it will be a dangerous
precedents if all the other political parties also
are to take their line, I am sure other parties
which believe in democracy will never stoop
to this dirty level. And it iy a dangerous
trend—danger to democracy, danger to the
civilised life of the country a"nd also danger
to the railway system itself. And here, as if it
was , time-bomb, the great leader of the Com-
munist Party, Mr. Bhupesh Gupta introduced .

SHRI DAHYABHAI V. PATEL: Ally of
the ruling party!

DR. K. NAGAPPA ALVA:... a petition.
He made a speech also, making much of the
demonstration and the organised effort. And,
Sir,
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there is no doubt that thousands of people
have come; they are organising this i dare say,
there is the hand of the ruling Congress, the
ruling party of this country; they are hand in
glove with them and the Communist Party is
an appendage of the ruling party and it is a
demonstration against the Opposition parties.

MR. DEPUTY CHAIRMAN: Now you
must wind up.

DR. K. NAGAPPA ALVA: Sir, two Bills
are being taken up together. So, please...

MR. DEPUTY CHAIRMAN: That is why.
You have taken nearly 20 minutes.

SHRI NAWAL KISHORE  (Uttar
Pradesh); The Business Advisory Committee
lias allotted on, day for the Railway budget.

MR. DEPUTY CHAIRMAN: Actually it is
for both the Bills together. There is a long list
of names. So...

DR. K. NAGAPPA ALVA: Sir, please...

MR. DEPUTY CHAIRMAN: Yes, yes,
continue.

SHRI NAWAL KISHORE: He i; the only
speaker. Sir. Nobody else.

DR. K. NAGAPPA ALVA: Sir it looks as if
the CPI has taken the monopolist contract of
an attempt to prove to the people that they are
the only patriotic people; they have taken the
monopolist contract, it seems, of patriotism
and nationalism. Sir, during the last few
months we have been seeing attacks after
attacks against all the Opposition parties. I
only wish to say that the 'garibi hatao' slogan
is dead and now they have started 'Opposition
hatao'. We accept this challenge, ,e are
prepared to do anything, to sacrifice, to save
democracy in this country.

Sir, the black market on the sale of tickets
and all other malpractices of merchants and
traders are there. Apart from that what we
find is the
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;xcuse that was being given by the MQnistry
previously that the Indian Railways Act has
not been amended properly. The Indian
Railways Act was passed in 1890. Now 82
years lave passed and I will only say that
there must be a comprehensive Act. It is not
only the amendment of the ftict but there
must be a comprehensive Act.

Then, Sir, 60 per cent of the total
expenditure goes towards salary and wages.
Ways and means can be found and should be
found t° bring this Expenditure down, it can
certainly be brought down below 50 per
cent.

Then, there is the policy of converting
metre gauge into broad gauge. I wish that
policy would be pursued and the projects
completed at the earliest possible time. Here I
say that the Hasan-Mangalor, conversion
must be completed at the earliest possible
time. Regarding the other railway lines of
Mysore, I do not want to repeat them, you
know them. Let that be done at your earliest
possible time. There is a feeling now that
whatever the Government does there is some
disparity between the north and the south. I
only ay that justice may be done to the south.

About the -west coast railway, Sir, Bombay
to Kanyakumari is a very important project
from another stand point. When I talk of
Kanyakumari [ am reminded of Swami
Vivekananda. He had the divine wisdom and
God realisation there. It is very necessary that
that line also be taken up at the earliest
possible time.

MR. DEPUTY CHAIRMAN: Now pou
must wind wup. The train mist stop
somewhere.

SHRI DAHYABHAI V. PATEL: The
>rake, are failing.

DR. K. NAGAPPA ALVA: As I laid
carlier, I once again say that [ndia is rich. It i
a rich country but
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its people are poor and the railway system is
the only solution if properly developed. It
should be prepared to meet the challenges of
the times so that the people, particularly the
poorer people, the rural people, may be given
opportunities and facilities to move about and
build up their own strength, so that they can
contribute to the greatnes, of this country.

Sir, 1 will now be very short in just saying or
even summing up that the Railways should run
as a business venture generally. Improving the
operational efficiency is an urgent need.
Surveys of the past should be looked into. New
surveys have to be made to correct the
imbalances and to bring up the people in the
backward areas. Staff amenities etc. have to be
provided. The Central Government must
subsidise some of the services of the Railways
and passenger amenities must be given. For
that a certain amount must be set apart and
greater facilities should be provided to make
the third class passengers comfortable.
Developmental spending should be more and
more and there should be cut in non-
developmental expenditure. I say at least - ¥
crores more should be spent on developmental
work this year. About the Railway Protection
Force we have to strengthen it and my
suggestion ig it must be a semi-militant force
like the Border Security Force with a vigilance
cell attached to it. And it must be made
compulsory on the part of the State
Governments to giv, the fullest co-operation to
the Railway Department in all its ventures. A
comprehensive Railway Act is necessary.
Alarm chain pulling, j say once again, must be
put down and my suggestion is that alarm
chains should be removed with courage. All
attempts should be made to put down this
menace. Ticketless travel, I need not say, is a
menace and it is for them to see that this is put
an end to. Preventive measures should be taken
and determined effort is needed to put this
down. Whoever is involved, whether
individuals or political parties, should
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be punished ruthlessly so that people will
realise their true sense of duty. Operational
expenditure must be brought down and
special attention give, to South India and to
the west coast railway. With prayers to
Swami Vivekananda and Mahatma Gandhi I
conclude.
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The existing rail track in north Gujarat
between Palanpur and Ahmedabad is
heavily saturated, as a large number of
trains move in both directions. This region
ia well developed from agricultural and
industrial points of view and offers a large
quantum of traffic and frequently due to
shortage of w'g°ns as well as shortage of
track capacity, th, Railway Administration
finds it very difficult to clear the traffic
offered at important centres like Unjha, etc.
This line connects Gujarat with the capital
of the country and in accordance with the
existing policy of providing fast train
connections between the capitals of the
States and the Centre it is necessary to
convert this track into BG. as quickly
as

\introduced.

In addition to  connecting

' Ahmedabad, this line also connects the capital of
Rajasthan with Delhi."
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"This line would be a very important line
for this region which is very rich in mineral
wealth and in agricultural products and i,
view of the petrochemical complex and
other industries coming up in this area and
due to 'green' revolution, this area offers a
great volume of originating traffic. Also
important ports like Bhavanagar, Okha,

Por-bandar, Veraval, Bedi, etc. contribute
in attracting large traffic."
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SHRI SARDAR AMJAD ALT (West Bengal):
Sir, I rise to support Bills No. 9 and No. 10 of
1973 relating to Railway Appropriation and with
regard to Bill No. 10, I would like to draw tlhe
attention of the hon. Railway Minister to item 14
where Rs. 36,76,55,000 this House will have 0
vote for construction of new railway lines as
capital and depreciation reserve fund all over the
country. With regard to this, I should like to
observe * that while the Railway Ministry is out
to lay down certain new railway lines all over th,
country, in that event it will be very much
expected and rather desirable that certain rules
and principles should be followed. The principle,
in my opinion, should be like this: I, the interests
of the entire national economy, we have the
objective of having a speedier growth, and of
equal distribution of wealth and opportunity to
all the parts of the country while laying new
railway lines, and the Ministry should 1°°** after
those particular spots which have been so long
marked and categorised as backward areas. 1
know that there are particular spots in our
country, not to speak of any particular State,
where there ig no railway line or ther, are States
in which only six or ten miles of railway lines
have
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been there. So ,hile this House will have to
vote Rs. 36 crores lor the opening of new
railway lines, I was requesting the hon'ble
Railway Minister to consider as to what will
happen about the backward areas. This is very
essential inasmuch as it will boost up the
economy of the entire country as a whole. We
shall have to frame the infrastructure of those
localities. The infrastructure cannot be well
established unless there is some sort of
arrangement of communication. If we want to
have some agricultural development of those
localities, if we want to have industrial
development of these particular areas, the first
thing that is very much needed is some sort of
arrangement of communication. It is a sordid
affair. So long as there are spots and areas
wher, this communication system is not there
there can be no development Therefore, while
opening new railway lines I slhould urge upon
the Railway Minister to consider which are
those important backward areas where, first of
all, by way of laying out new railway lines
seme sort of economic infrastructure can be
established.

I,, this regard 1 would like to point out to
the hon'ble Minister the pur-suasion which has
been repeatedly made by the Government of
Tripura for extending the lin, from Dharam-
nagar to Agartala. We have presently only 35
KM of railway line. The extension of railway
line from Dlharam-nagar to Agartala is very
important inasmuch as two major industries
are going to be set up at Kumarghat and in
and around the vicinity of Agartala. They are
going to have paper pulp project for the
production of 300 metric tonne? of paper
pulp. This is "now on the jay to
implementation. The other one is a jute mill
which is proposed to be set up in and around
the vicinity of Dharamnagar and Agartala. I
am sorry, Sir, that though the Tripura
Government has repeatedly been persuading,
the Railway Ministry. Nothing is known
whether it is going to be extended or not.
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[Shri Sardar Amzad Ali] I, this connection I
may be allowed to submit that there are certain
propositions made by the Government of West
Bengal in regard to certain railway lines from
Caning—Golabari  (2) Laxmikantpur in
Kakadip, and Hasnabad-Pratapadityanagar
which constitutes the Sundarbans area. Certain
preliminary survey has already been made. I
would request the Railway Minister to expedite
the job so that the very much vulnerable
sections of our people, for whom the
Government is every now and then, letting this
country known that they are going to do certain
good things for the development of these
people, benefit. Thi is all my submission with
regard to item No. 14.

Coming to item no. 7 in Bill No. 10, it has
been stated that for th, working expenses we
have to vote Rs. 185,54,39,000. Sir, we have
seen that very frequently there i; change in fuel
policy, in so far as the Railway Board is
concerned, I should -submit that since all the
coal mines have been taken over by the
Government itself the Government should see
to it that there is no frequent change in th,
policy of price fixation in regard to coal. The
Government will also have to see that there is
no misuse of «oal by the employees, if I may
say so, or rather there i, no misus, of coal by
those persons who do not do any justice or good
to the country or to the railway operation
system as a *whole

Sir, I would like to make a very small point
to the hon'ble Minister with regard to a certain
new system which is now being introduced on
the South-Eastern Railway. The other day I had
put a question in this House. I understand they
are going to start a new system of train lighting
arrangement On the S'outti Eastern Railway
known as the end-ori-genera-tion system. Sir, it
is probably known to the Railway Minister that
the employees who were working before the
introduction of this end-on generation system
ruve developed som, sort of
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apprehension that their service; might no longer
be required or rather certain difficulties might
arise in the ser_ vice which tlhey were rendering
before the introduction of thig system. They
have demonstrated in several offices and they
have also given certain memoranda to the
Ministry, as far as i understand. So I submit that
the Railway Minister should gee that in these
hard days not even a single employee is thrown
out of employment or put to any hardship
because of the introduction of the end-on
generation system which is very welcome. With
the advance of technological and scientific
development in the world, we have also to go on
modernising our system. I only submit to the
hon. “"F Minister that the introduction of this
system should have not adverse effect on any
employee.

Since the Railways are th, largest public
undertaking in our country, there may be
certain pitfalls and there will be certain
criticisms and diatribes. But we have got two
dynamic personalities in the Cabinet
Minister and his junior colleague. We have
every hope that with their dynamism we can
make better progress than we have been
seeing so far.

With regard to the railway siding
arrangements in our country, I should submit
that the existing arrangements are so out-
dated and so outmoded that modernisation
will have to be undertaken immediately with
regard to railway sidings. This is necessary
for speedy transport, for speedy unloading
and loading of goods. The railway sidings
are also in a very unhealthy of condition. I
would urge upon the hon. Minister to see that
the railway sidings are extended and
modernised to speed up loading and
unloading of goods. They should be highly
developed so as to gear up the present
capacity to the highest possible limit.

I would now come to one serious I
problem which is now facing the I people of
m, State, West Bengal, and
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that i in regard to the Martin Light Railway.
Repeatedly this question has come up in this
House as well as in the other House and it has
been demanded that this will have to be
reopened. Sir, now we have been given to
understand that a certain broad-gauge line will
have to be opened, and it is open to the
Government of West Bengal to pick and
choose, whether broad-gauge will be there, in
which fonm it will be run, whether it will be
run by the Railway Ministry itself or by some
joint collaboration, I would simply say that
this was a commitment made by the leader of
the party in a public meeting in the district in
which this Railway was previously operating.

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal): Before the elections.

SHRI SARDAR AM J AD ALL In an
election meeting it was stated by the leader of
the party that it should be seen that the Martin
Light Railway or rather the railway
communication system as was prevailing in
those areas is not completely closed, so that
the rural people will have their transport
facilities a'nd communication facilities. Sir, the
matter is very much under speculation. The
people of West Bengal are very much
aggrieved at the gesture of the Railway Min-
istry with regard to this matter. Therefore, I
urge upon the Railway Minister to declare as
to what they are going to do. It is no use
leaving it entirely to the decision of the State
Government. Since the railway undertaking is
and happens to be a Union subject under the
Constitution, the Railway Ministry will have
to take certain decisions and not think whether
the State Government will have to be involved
in it and wh ether they will have to take a
decision and only then the Railway Board will
come into the picture, etc. I know there are
very strong reasons and very strong grounds
which can be advanced by the Railway
Ministry to say that
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this railway cannot be operated by the Railway
Ministry because it will not be a viable unit. I
know this is a very valid reason. I being a
member of this House definitely I cannot insist
that the Government should go on taking up
ventures in which they will have to subsidise a
certain amount which will be colossal. That I
cannot say. But then with regard to the diffi-
culties suffered by the people of the two
districts, Howrah and Hooghly, something
should be done. All over the country we find
there are several uneconomic branch lines. The
Government will have to give second thoughts
on the issue and declare its policy here and
now as to whether they are going to operate
this line, and, if they are going to operate it,
then, in which form, whether in this area or in
that area, whether the entire amount wlhich
will be required will be met by the Union or it
will be shared by the State Government. On all
these details the Government will have to
declare its policy here and now. While
replying to the debate, I hope, the Government
will make an announcement in this respect.
Sir, without making any further observation on
this, I submit that I support this Bill. In spite of
the difficulties which are there in the way of
this largest public undertaking of this country,
I expect that with the dynamic leadership of
the two Ministers in the Railway Ministry, the
Railways will make a much greater progress
with a certain amount of new outlook, with a
certain infrastructure in the areas where there
is no infrastructure at all so that modernisation
can take place in the railway system, in the
system of carrying goods, transportation of
passengers, storage, railway siding, etc.

With these words, Sir, I thank you and
support this Bill.

SHRi DAHYABHAI V. PATEL: Sir, I am
afraid I cannot be very enthusiastic about the
Railway Budget as my two predecessors have
been. It is customary when discussing the
Railway Appropriation Bill that a Mem-
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[Shri Dahyabhai V. Patel] ber highlights
matters pertaining to his constituency and his
area. In the present case I wish to say that
the railways have failed i, their primary duty of
helping th, administration of providing work
for unemployed people and people who are hit
by the recent drought and famine in Gujarat, T
do not know how it is, whether it is the other
Budget which has taken away the Money,
whether the railways could not find time or
could not find money or programme for
completing so many pending works. I can
rattle , long list of such works, Ido not
know whether I lhave the time. Kandla line
from Delhi or from Kandla to Ahme-dabad
which was supposed to be a Defence
programme as it was envisaged from the
beginning, was scuttled by somebody who was
no friend of this country, who has always
scuttled very important programmes in this
country. I do not know for whose benefit he
did so. We have a metre gauge line instead
of a broad gauge line. The importance of
this line came to us during the recent conflict
with Pakistan. Then we have the
drought programme, the drought relief  pro-

gramme. [ do not know why no programme
has been taken up by the Railway Ministry
in the  drought affected areas of Gujarat,

Saurashtra and Rajasthan. It would be a
good investment and it would pay very
good dividend besides giving immense relief to
people who need it. I support what our
young friend behind said that every year
after the monsoon the railways get washed
away in Gujarat and crores of rupees
are spent in remaking temporary lines,
diversions and then connecting them back to
the original lines. About tihis time most of
the lines very nearly have been connected
or reconnected and in two months we will
have monsoon and these lines will again
get washed out. The same will againbe
repeated with regard to Narmada bridge and
there is the Tapti also in that area.  Have
they got no imagination in the Railway Board
or in the Railway  Administration or in
this
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huge structure that is there?  Somebody said
that the Railway Board is a White elephant and
should be done away with. I am not
inclined to agree with that view. There are
so many experts there with so much experience
in the railways all over India.  The
Railway Board with all these experts should
be able to provide a solution to this one
problem that comes up every year  and
on which crores of rupees the country
loses.  The cou'ntry loses not only by way of
destruction of public property, crops and so
many other things, but by dislocation of
traffic which upsets the entire business
resulting in national loss. Can they not rind a
permanent solution to this problem? Could
they not have taken up  construction work just
now when the Government is outto find
work for people affected by drought and
famine in this areas?  This is either lack of
imagination or total failure on the part of
some people who should have known better
and who should do better.

Generally Railways are doing well. Tlhey
are making profit. How are they doing it? How
fast are the fares going up everywhere? Look
at the fare, that were there three years ago or a
little more—say 8 or 10 years ago. Are you
giving the passenger good return on his
money? I am afraid I do not feel happy or
confident even to qay 'y*'- ™Rl way services
are deteriorating every day. 1 happened to
travel a few weeks ago by one of the trains
which wa, supposed to be the pride of India,
namely, Frontier Mail. It was once the cleanest
train, most punctual, with efficient staff and a
dining car where tlhe food served was what the
people would like. Now what have you re-
duced it to? There is no dining car. You cannot
get even a cup of tea on the train when it once
starts moving. Not being able to get a cup of
tea, [ went to the stall to get it. Before the man
there was able to make tea fo, me, the train
started moving without the whistl, from the
Guard or from the engine. There were
some
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good passengers standing and they told me:
"You will miss your train". Then 1 ran back
without taking the tea....

SHRI A. G. KULKARNI (Maharashtra) It
must be an automatic train.

SHRI DAHYABHAI V. PATEL; All such
things hav, gone to Poona and Maharashtra.
There is no automatic train in Gujarat.
Nothing  moves there. If you come, 1 will
show you. The point is, what was the
Guard doing?  What wa, the engine driver
doing? Did the engine driver forget” to blow
the whistle? Normally the Guard gives the
signal an” blows his whistle. Is it for the
passengers to watch and shout: "The
train  is moving. Come back. You will be
left behind". This is my own  personal
experience only a few weeks ago. Iam not
narrating a cock and  bull story of many
days back. Thiy is happening every day.
Are  these Railways run for the service of
the passengers who pay, or ar, these
Railways being u, for the people who
serve in the Railways and for their
convenience only? This is a 'matter
which the railway administration should really
find out. We hear all sorts of things, about the
complaint books and so on. But, Sir, 1
would like somebody to go to these trains and
find out whether these complaint books are
really there. ~ And if there is any complaint
book, perhaps it will be at the station.  Does
anybody ever care to read what is written in
the complaint book? Has any action ever been
taken? [ have myself complained .veral times
and now I have given up in disgust because this
railway administration is not going to improve
nor doe, it want anyone to improve it.

Now, Sir, somebody spoke about the

dynamic Minister. Now, the dynamic
Minister ~ has  brought 47  thousand
people from Bihar to Delhi -----------
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SHRI MAHAVIR TYAGIL: Without

tickets.

SHRI DAHYABHAI V. PATEL . . . with
his friend, in co-operation with his friend here
who is absent now. Both of them conspired to
bring to Delhi all those people to take part in
the demonstration and I do not know whether
they bought the tickets or not..

SHRI RANBIR SINGH: (Haryana): Witlh
tickets.

SHRI DAHYABHAI V. PATEL; One ticket
for how ma'ny people? You must see that
everyone pays for it-SHRI MAHAVIR
TYAGI: They must have been collected at the
gate and it can be examined whether the
number of the tickets tallies with the number
of the passengers.

SHRI S. 3. MARISWAMY:
(Tamilnadu): H. meant the platform
tickets and not the train tickets.

SHRI DAHYABHAI V. PATEL: I arm
prepared to believe that some of the tickets
were purchase,} out of the profits of the
woollen rags! The same Minister, the woollen
rags Minister, ha, been shifted here. After
getting a reward from the woollen industry, he
has now com, to the railways. What is he
going to give us?

Sir, 1 was telling the story about the
Frontier Mail. There used to be an attendant in
every First Class compartment. Today, Sir,
they have gone and this is how they are
helping the unemployed people! There i one
attendant in every compartment and if he is
not available and if you complain it is stated
that he has gone to the other compartment.
But actually, Sir. he is nowhere in the
railways! This is how the whole Railway ad-
ministration is being run. How can one feel
happy about the way in which these things are
done? The whole thing heeds to be changed
and the whole spirit of the railway ad-
ministration needs to be changed. The whole
outlook of the railways requires to be
changed. For whom is it
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run? Is it run for the country and
for the passengers who pay or is it
not? If it iy run for the country, then
the policy must be changed m such a
way it will serve the people. The
example is the recent flood and
drought situation. Why was the
railway machinery not geared
up and made useful in the
drought relief works and parti
cularly  the works that would  help
the people in a permanent way in

different parts of the country? These
were also  totally neglected and we
are making a big sho, of taking
water to places in tankers! This is
th, show we -make of ourselves when,
after  twenty-five  years of freedom,
we have to take water to remote vil
lages in tankers! The peopl, have
to stand in queues for a drop of water
as the people in Delhi stand 'in queues
for a bottle of milk in the morning.
Sir, this is a very sad commentary on
the railways and 1 am afraid 1 cannot
complement them or say anything in
favour of the railway administration.
There is something totally wrong with
the railways which need; to be over

hauled from top to bottom, particu
larly when you remember the amount
of corruption that goes on at every
stage. N b

MR. DEPUTY CHAIRMAN: Yes,
Mr. Kulkarni;

SHRI A. G. KULKARNI; Sir, my
colleague, Mr. Dahyabhai Patel, without going
into the merits or without any justification for
making some observations, has generally
branded the railways as corrupt and said that
there is mismanagement and all that. But he
ought to have seen that the Railways are
improving and he ought to see the merits....

SHRI DAHYABHAI V. PATEL: Why
don't you confine yourself to your remarks
only? Why do you refer to my remarks? 1
have been making these remarks for the last
eighteen years and my speeches are on the
record and you can see. Is there any
improvement at all? Can you say
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that there is any improvement at all? You go
0, making our 'tali bajao' speeches and
confine yourself to your remarks. ~ Why do
you refer to me?

SHRI A. G. KULKARNI: Sir, as you
know, this Appropriation Bill is an occasion
for highlighting particularly the local
problems.

At the outset, I have already congratulated the
Prime Minister, that now I also take this
opportunity that the Government, particularly the
Railway Ministry, has taken a very com-
passionate view about the drought conditions in -
my State and prepared ground for such a step.
They have provided the funds for initiating the
Konkan railways and other railway lines, for
which I have already expre- * sed my
gratefulness. But, Sir, I want to know from the
Minister while replying, when this phased
programme of actual construction on these four
line's, which has been announced, is going to be
undertaken a'nd commenced in the present
drought conditions. That is very important, Sir,
because announcement does not bring relief and
succour to the needy. I wa'nt the Minister to
make a categorical statement about the phased
programme because, Sir, the time between Jan-
uvary and February and December is very
important when more people will * be employed
on drought relief operations.

Then, Sir, I am fully aware that the
Railways are improving. But there is still
scope for improvement. That aspect I a-m not
going to forget.

I want to highlight two or three matters for
the Minister's consideration.

One is about the operating ratio of the
Railways. 1 want to highlight the over-
expenditure in the railways causing the high
operating ratio of the railways. The Public
Accounts Committee and some other agency
also have given figures confirming the ratio. I
find, Sir, that year by year the expenses or the
operating ratio of the railways are going up,
and there
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are very few occasions when you see that the
railways are becoming a commercially
profitable concern. I have got certain figures.
But this is not the occasion. I want only to
state that your budget estimates show an
under-estimate o'n operating ratio and white a
childs are worked out the operating ratio £oe
up. As per my information, in 1971-72 you
estimated 82.7 but you touched 83.3. In 1972,
the estimate was 81.8 and you touched 83.7.
In 1973, 1 don't think it will be below 85. if
this is the operating ratio, how do you expect
the Railways to make the profits or efficiency
of the railways?

Then, Sir, another aspect is ticket-"less
travel, which is increasing. Apart from what
my friends said about tickets not having been
purchased by tihose who have come to Delhi
from outside for today's demonstration, which
I do not know—it is for the Government to
clarify—I say that roughly 26 crores of rupees
are lost in ticketless travel, and the Govern-
ment and the Ministry is not able to bring it
dowh. We see that on our side, between
Bombay and Poona and other areas, more
people are employed. But the amount has not
been brought down. I want to know from 'the
Minister what positive steps are being taken
whereby this colossal loss of Rs. 26 crores can
be brought down.

Another aspect which I want to
highlight is the Public Accounts Com
mittee's observations on pilferage. We
also in this House have so many times

talked about this, and 1 think Mr.
Qureshi also will agree with us in
private that the moral responsibility

is of the railway staff. He will agree
bacause he is laughing; that means
he agrees ...........

AN HON. MEMBER: Smiling, not
laughing...

SHRI A. G. KULKARNI: Naturally h,
agrees that the responsibility of pilferages is
on the railway staff. Antisocial elemente are
there, but they
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are in league. The initiative comes from the
railway staff. We know this on our side. Any
spares, any amount of copper or any amount
of gun metal is available from railway yards
and railways workshops. Therefore, the
pilferage figures are very high. I would like to
know exactly what steps have been taken to
remove the pilferage and what is the amount
of pilferage during the last two or three years.
From the figures I have got, I can say that the
increase in pilferage is from 15 crores to 30
chores of rupees or something of that order.

1 want to bring up two other matters before
bringing up my important suggestions
regarding my constituency, where people are
facing difficulties because of the Railway
administration's policies. Another aspect is
about the policy of laying new railway lines.
Sir, Mr. L. N. Mishra is on record to have
announced at Patna that his criterion for
laying new lines is not profitability but the
backwardness of the region and the necessity
of the community. He hag given a ne,, orien-
tation to laying new railway lines.

On the basis of my talks with some of my
friends who were in charge of railways and my
own information, I know that it is said that
during the British period the railways were
able to lay new lines up to 800 miles. I do not
know whether after the independence during
the last 25 years, we have been able to
lay such railway lines. The record must be with
the Raliway Ministry. We have to  find out
why there is such lacking, where the defects are
and how the defects are going to be remedied.

Sir, there was an assurance given by Mr.
Qureshi about the long standing grouse in my
area, particularly to take the Sholapur line up
to Poona and Miraj, to take them out of the
purview of the South Central Railway and to
put them under the Central Railway because
of the affinity and because of the efficiency
which will be achieved out of these new zones
being created with headquarters
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at Poona. Mr. Qureshi told me that a
Committee was being appointed. I do not know
what happened to that Committee. I am
receiving so many letter; asking whether that
Committee has been appointed because so
many people of that side want to give evidence
before that committee to justify it. I said it at
that time also. Mr. Chinai opposed me and it
was Mr. Patil's vendetta against Maharashtra
that forced him to take out this larger chunk
from Maharashtra and join it to Hyderabad and
Madras. At that time, it was South Indian
Railway. He created a new Zone called South
Central Railway. Mr. Qureshi promised me at
that time and nothing has happened till now.

There is another suggestion for Mr. Qureshi
to consider. The passengers and the travelling
public are put to great inconvenience on the
new broad gauge line between Kolhapur and
Poona. The point is that the train—
Mabhalakshmi Express as it is called after the
name of great goddess— leaves Kolhapur
round about midnight, reaches Poona round
about 7 A.M. and reaches Bombay round about
12 o'clock. This is how the passengers and the
public are inconvenienced. The train reaches
Bombay at 12 o'clock. It helps neither the
trading communities nor the people in
industries. I think Mr. Qureshi is going to give
me the stock reply that there is no line capacity
between Poona and Bombay to run the train
fast.

I am giving you a very practical suggestion.
This Mahalaxmi Express can be run as a Janata
instead of as the Foona-Bombay Mail.
Previously ther, was a mail starting at 7.25 and
reaching Bombay roughly around 11.45. There
is another Janata which leaves Poona at 6
o'clock and reaches Bombay at 10 o'clock. I
would only request you to see that this
Mahalaxmi Express leaves Miraj or Kolhapur
round about 10 o'clock so as to reach Poona
round about 5.30 in the morning; make it a
Janata. Now you are
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going to make it a mail. Instead, make it a
Janata. If you make it a Janata, then  th,
travelling public around Bangalore-
Belgaum—that is, the whole Mysore track—
and the hinterland of Western Maharashtra
will be immensely benefited. Mr. Qureshi,
if youchange this Mahalaxmi Express into
a Janata instead of running it as a mail,
please allow it to run as a Janata Express
between Poona and Bombay. That will help
us immensely. ~ We thought that it will
reach Bombay by 9 o'clock if there is no line
capacity till Bombay. Only do us this favour
so that the passengers will be immensely

benefited. I do not want to ask for any other
deviation. It will fit into the present
working of  the railways. Nothing more I am
demanding. You can run it as a Janata Ex-

press because for Janata already the line
capacity is there between Poona and Bombay.
That can be done.

Then, about the working of the Railway
Board, in the usual favourite way the usual
favourite criticism was made by various Mem-
bers. An<j we also hear the usual reply from the
Minister. The Minister says: "Ultimately, what
is the Railway Board? We, the Ministers are
superior." That is , myth. Mr. Qureshi, I tell
you, it is a myth. You are not working as the
boss of the Railway Board; ; you are being
briefed by the Railway Board and how can you
take action. ..

SHRI KRISHAN KANT: And to
make wrong statements.

SHRI A. G. KULKARNI: O fo hamesha
hota hai: Now | am going to narrate a story
which will show and prove that the Ministers
are, just as we are, at, what is called, the
mercy of the Railway Board. You are not the
bosses of the Railway Board. It was no less a
person than the Prime Minister of this country
who made an announcement at Auran-gabad
that some railway lines should be taken up.
Why I am saying, this is to highlight the
callousness of the Railway Board. The
Chairman of the Raliway Board dared to
question the
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decision and the announcement made by the
Prime Minister. I am highlight, ing thi; only to
show how the whole machinery of the
Railway Board was used for the purpose of...

SHRI JAGDISH PRASAD MA-THUR;
Was it a slogan or a decision?

SHRI A. G. KULKARNI: That is for you,
my dear friend. You have got yellow specs;
that is not for me. Mr. Mathur, we know that
when the Prime Minister speaks, it has some
inspiration for us—something more than what
isasloga'n toyou.

She made an announcement and it came in
the papers. I do not know whether the
Members of the Railway Board and the
Chairman of the Railway Board ever read the
newspapers— they may be reading their files
only. That was highlighted in bold letters. It
appeared in the Times of India of Bombay on
the 9th and in the Economic Times also; it was
published in bold letters. So much water
flowed down the bridge after this announce-
ment wa; made. Mr. T. A. Pai called a press
conference; he, along, with higher railway
officers had a discussion with Mr. V. P. Naik.
Mr. Naik went to Mr. Pai's home for breakfast
because he thought that by going to his home
he would be able to hammer it out nicely.
Everything was discussed and we were told
that on the 30th itself it was coming before the
Cabinet. Later on the information was given
to us that it was not on the agenda because it
did not reach in time—it is possible. So, we,
the innocent people of Maharashtra have beeji
just hearing all these stories.... (Interruption)
.. You will be surprised to know what the
truth in it was.

MR. DEPUTY CHAIRMAN: You are not
so innocent.

SHRI A. G. KULKARNI: On the 23rd
there was a Cabinet meeting Then, the
programme for the inauguration of the
Konkan Railway was announced with fanfare.
Mr. T. A. Pai
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was to be th, host and Mr. V P. Naik, Mr.
Chavan, everybody was to be there. The date
was fixed and it was a great occasion for us,
the innocents in Maharashtra.

Actually, Sir, nothing happened. When the
Railway Budget came up, when Shri L. N.
Mishra announced the Budget, there was no
reference to the Konkan Railway line. When
somebody asked what happened to it, he said:
What the Konkan Railway is, I do not know.
No provision was made.

Now, I want to know from Mr. Qureshi, he
will have to make a note of it specifically, I
am alleging something, whether your
Chairman of the Railway Board wrote to the
Cabinet Secretariat about it and, if so, what
was the nature of announcement made? Was it
done before the presentation of th, Railway
Budget? Then, Sir, the Cabinet Secreteriat in-
formed the Railway Board that this was an
announcement made by the Prime Minister.
Yet the Railway Board Chairman had guts to
announce at a press conference, before the
Railway Budget was announced in Parliament
that he did not know anything and no
provision was made, he would enquire about
all that. That is the history, that is a part of the
history. Th, House knows it because it was
debated here, it was highlighted here and Shri
L. N. Mishra was sympathetic, he made an
announcement. If that is the history, unless it
is enquired into, no Parliament Member will
be satisfied with the Railway Minister as-
suring that the Minister runs the Ministry of
Railways. Then I will take it that the Railway
Minister is a helpless spectator like Members
of Parliament and the Railway Board
Chairman is the real boss in this country of
the Railway Ministry.

oY 5TTR TR A1IT (I G37) -
qradta gt o, § sosr aanfa

T g ufaowy fasr & @ H
Fomr owEar 2 fx owE an w5
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Z1ARgE ¥ g T Ten 20
STET? FT AR = T 51 37 H JTey 72w
# gav oy framn w9 wiv waw
FuwEg A K AT A oy MTFT R
& 13 77 ST A g) AT AT gawW H gy
MT AT N IG AT TATRFIAH 05
gafraard um aw3aq v fag
FE AET VAN, FE4 AlFgsw T el
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oY 797 g4 TR F FW F faw wEr
AT 7FT A AT I ATAT K 3 DT
¥ faq wedar &5 71 {5 a8 A las
G S ETE SR EeRt (I (P R
FFT 5 SRTT A 9| A S A
oF 17 {1 A AR T A Foy T
TN dm Y fifF i e =
A=Y (70 SATTAT TAY /I 7@ F ] A
7 A A} oy WL L R T
TEETFIATE T 73 13 EREy
agn, e fer g 3 T
7o § 9% AT STRATE (% A wga
AATEF A FH 5 FH 5T 79 1 DIV
7, 39 ST F F70 w9 AT TH T A
e qild & qEES T 5% A qS0
qﬁ:gﬁhﬁ%f‘awﬁr T F (e
ATAM A 31 9 weran 93 ar
=00 AFAT A ET A5 FAT THI T FTA
AT | AT AT 727 7 77 Fena
ar g afe fgwfAord qvagam 2 1=
=FTE WATAL | TRF TR T, (790

FOAE TATE T 73 21 (959 (373

fam @ﬂ?maﬂ‘ra‘rm%, THZAT
T BT AT AR & AT S FY A
qlzar 2, fog® wmaw & gqmEs
a7 HEqT FIAT & TAA G qiagn S
Tk § AT A o oy A
gaE TR BT A w1 oAw
ST & | AT A AT AL T,
qreT, TRTE 22 07T 59F0% 10

AT L2EALR, MTAREFFIT A T

FIE WL AT AT FFIT 17772 78

g 77 T E » FygArfe i o g

W7 A ZHT AT § F TOAC T30 T

5T 7 E | A T w7 TR EfET gur

FaF aE g AfaE arafr R e s
T A A0 & 5 T e §
gt 7 A1 fereafaay o0 w1 ow
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TGN 3 | TTEAT FHHT =T TLAT T &7 3,
21 U F TF a1 AT H wqeT BT &
st dy AT gy € wEwr 9|
gfaai ot @ g7 w7 Faeag w1
T TG §—gT TTH T A S AT
g ? AR w1 gy WA
TR A i'ff.ﬁgﬂ' TEHET RV
A7 7w A W AAGT N7 4gaAT
A i m AN T 33 Hif
FA1 51 T4 2 WL AT WY Ey 7
FATSIE 2 W Awwd §, THT F A

% a1 qFEET, MiEE w7 Ty
T qATA Y 7O A aE | gt wmw {
#1 qgd ot oF @7 wRr a7 A few
T AT F F W A0 A oAavw
F wfeqt & =@ w1 W7 i TEw
fraifra & ag swavnfaw 2, o1 sfee
T & 1 Pt zvew oF mdr % At
29 § W § gy ¥ v afya,
Wt T e B afy frate E =ow
ufas a7 mfedi @y o7 =Soq g7
A & [Q argw 2qw ¥ (zamar s
2 | yfee femmar swm 2 oifs
feerft € Az &, 718 W el &), wvra
, F T T | A A e
"frofr g A E e e ¥ oo
qag framr =rfeg | & w1 ow #
FATEL AT TTERT E WIAET W AT fgwe
¥y FTA R AE A g Ay #
11 92§, ﬁfﬂ?aﬁaﬁﬂﬁm REAl
#, afew Y godte grdw ot £ 37
12 52 % qg=y 2, 57 fF =wF wmrw
59 frA fr oig-m: & 47 3@ aw
avm ¥ o gl 5w oawr A
et a9 w@d & "7 i ®
gy 27 ¥ faq wagqe @vm § e
ZTEH T AATAT ST 2 Ay sy
TFF awdr & A Trem afaw feam
E—arfs ITFT ATT I A% | AT W
e & Y orgw frama € wmm a0 ¥
AT T |
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AT s  [w=q ¥ wmrdl 71 w1
I TE R I EA G qF O A7
W faan oF G&F=iT 39 § wAd FT
fsiad wed g 738 4n, 7 4% T
a1, T qE FAE 47 AT AZA VT D
FE AT BE AT TG A mEET
at w57 foerey 25 fime av 9 7 wwT
AT T A 4907 ERE FE W
s & Az sanE glaad faed
afrw fravdy Tadlzavamiza
famaft &, aamn 2, av wiw gfaar 2
T 9T Wi sam e A g A

7% avg AY faaet weft mfwat
2 w9 Fme guA G WA wize,
AT A7 HIH @A R GEAE g 2 |
7 Wi et & zrEgT St EA =SeAY 2
398 w.v fe’® @31 € A 9F aww &
dovsd ®y dire Ay s e wad
# A7AT 93 T F AT AT GESH
# TR §AE T g A et |

T9H AEET wEEAT, TEAR A Al
WIS AT S 51 2512 98 AedT
foeftr & 1 o T men w7 Wi
78 9 5 o g = = way @19
HA /Mgl W #1 [qaFeqT 7 gere
g Afsw ww & a7 Ffefm =ga
FUAFNTER | TA7 Fi1E TAT F(23eT
gar saw famr gar W Wt fem
g ot Yord e ar o T TR
g faeen 2 1 59 S5t w1 w9 W
wraaE A A ggE g g F
T AT F1 (67 5@z Q0 | 0
a1 AT Fefor ¥ Ay gy gf ¥
FIT § A 5%, T svwar g og Az
F @E & o aeafaa & Al o
T FFzfor § gaAraz adigrawdar o
fom w & 3= foam &t 37 Jw=y
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[t sqTm wiw F1EE|

Y 3| wWTE A ACEAT A 2
733wt YEa A wifwn J@ w0
wrET, UF & 917 617 faaas e
STEATE | AT guIT FAFO A1 A FEh
ar fo w1 F T § el A e
g A AT 3ET A fEadr 7ard wE,
FAF Ay A | A § Az
FAT FEAT § % 51 7 AT 2 g1
& faedt a5 a2 T2 3% 8, [ 41 378
FIH FEN T AT AgA ATEN T
greaaF A At g T ag gaE g v
T AT 2% AT w7 Fzar srar arfgo A
T FIN BT AeZ & wed (Har srar Fifgw
arfE 39 arge 97 T el #1 AT
areifedt & gt ara § qrswa A1 qT
fara 21 @1 & a7 g¢ &1 9% AT A
FI A &F FIA A glar g

wrEAET, Ele 0Fe THe AR
faaes awiAifza g & & w9 7
frrmz or Wy &1 Agw A 97 I
o faeare & wdY strat sgan g, faa
¥ e St & %z FA9A A0EATF w
oF safes 1 ifew fraa wwa @
gre 0Fo Eﬁoﬁaﬂ'mﬁ'fam‘:
gt T FewEA AqAAr fradr 8 1 g
qTE 9F4T 8 o g0 wreaT A S Ieqr-
T ANaTl & 9g a7 frvdt [4T s @
g Al IFAT I I AT @I E ) W
qTE 7 A1 F9 FT frarae § 7g faon-
SF & WX ® STEar § "ar ot 59 9%
TETT THT |
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T ¥ =uq § ogare F fag
fower ot weft o 7 Far o4, g &
Tar 2 o B A e AE g |
STgl W T AT A w8, JGifew /T
Tz TG E1A F A1 & A9 #417 fqEet
& o TATT ¥ A owr g, afww 3w
O 9¥ AN JiA90 F TZ ATT
ATHT & gt a% A9 A1 gfeear & frg
FTE FAEaT AF AT & AT WA FAL
2 fF avwie 3w = & 97 U T
A Frfoor =

qrerEe, § 1, 0F F1T A1 AT (AaE
FLAT FIgal g M7 78 ag 2 5 =3 #7
st fasro &1 A1fa & 3o g afeada
grat Tifed | & fHoawT g9 939 &
qEt T F qHTAIIAl F a1’ TEAl
Aqrear g fF 3q swaard w1 9 |
YT 2 A4 A7 IqE fEAwiwd FOF
qE T A HEN B | I mEET §
19 gaara fwar smar & o fEr o=
FT TS (faF FEO0 & fAmroa @ fzan
W, ag At sfew wrgw w4 2
T AT M7 § IA AAT A T AT
faermat smgan g =7 o farafaer & #1a-
T F framma wdfir &1 eI
AEATE | 37T §9 1 q19 QA T|A A
TEITT 1 YET IHT I39 AT A ATCH
Hog oy § AfwT o5 YA A A7 ¥
fasmrra &1 faun srar 8, 39% A1q 9w-
T fwar srar 8, gafed & wear g
AT T A1 T THTT AT A1 &, 78 AT
g1 =MlEd |

a7 4, & gfeami & gvawg 7 faasT
FT1 Rt g fr 3% @F F qqE
fordwa brar gar 8, svw1 warAfy
¥ fq & fodws & dR Em
fafedy & wdw & sqaw I
W Ae # fodwm wm g
Afra gaar g w9 & Prarfea A
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FJrar & 1 w0 wdrsr A8 2 W@ 2
fF gaTY quaaTE &7 aTE 71 2o HYo
g =W agd TEW WA 21 g4
ey ¥ {9 wAT ST w7 AT TH AT 97,
afFa gdl % 39 97 FE FOIAEY
A€t 2€ 1 grar 92 & FF wrat o7 mEfa
T g grav 2, Fasraory = auera g
&, @1 ust sl F fara ot wrey fraifa
&1 Ao #@Yo AT 7 Yo #¥o FT 7Y
9Tz AR w1 7FF erar wmat & =%
IAET dWAT AT F o A AN
AT &) FTA AR FT STAGAFT
TG T AT | F a7 0F IIEI
Fr =mgar g | uF sufE S e
fFar sy qr, gafoas w9 @
T AT IARN waE wATE (SHEIT
FLATTL | IH FAZ 97 F47HA T2122
1 @ fegr Ay, #fes zgfos w1
T& T@r war | § qwwar g 5 aowe
FI ST AT &, A ET fafaedt F oiw
g, 36T W qvg & gfomwa gar
Tifgr 1 fasges zreen AT fagges
FIEE 7 TFCATER FAFAT THIFAUT T FT
TTF & T qACTT F q4T A F1 0F qfq-
377 faay way av, gafad 7o wy
2 f ga waer 7 a0F w1 Sy F1 dreyan
T =1 FAr gy M7 IAETr Fizagar
w1 E I g WA ek o

TA W] ¥ AT F HIHAT AT AHTA

Fear |

SHRI DEBANANDA AMAT. Mr
Deputy Chairman, Sir, first T was on
my legs to draw your attention to =2
very serious matter, What is that
serious matter, I cannot but nparrate
it. It is a serious matter because it
spoils the good name and fame of the
late Tlamenied Pandit Jawaharlal
Nehru. Shantivan is a very holy place
angd it iz a place of pilgrimage also. In

) E TBBRIF B 5 DIE
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Shantivan the mortal remains of our late
Pandit Jawaharlal Nehru lie in eternal peace.
Whenever we happen to go there, we lay a
garland in reverence to the memory of Chacha
Nehr, as we used to call him. Shantivan has
now been turned into an open air latrine. I am
not going to tell a lie. I have taken oath in the
name of God. Hundreds of people go and pass
their stool there. It is in violation of the
sanitation rule. It is a bad thing. Had he not
invited them to come without tickets? That is
why I am saying. It should not have been
do'ne. He is responsible for that.

MR. DEPUTY CHAIRMAN: Speak
about the Railways.

SHRI DEBANANDA AMAT: I have been
given a few minutes to speak. The Railway
Budget is very silent about Orissa. Out of
the total tribal population of India, 14 per cent

live in  Orissa. It is only next to
Nagaland on the railway map of India.
Orissa is full of minerals and ores. But no

proper attention is being paid.  There is no
proposal to convert the metre gauge line
of Mayurbhanja into broad gauge. It is
passing through the world-famous iron ore
mines of Nayagarh.  Our Constitution says
that the State shall take special care for the
economic  and educational upliftment of the
weaker sections of the people, particularly the
Scheduled Castes and the Scheduled Tribes
and protect them from all forms of exploitation
and injustice. But you are only doing it in
words but not in implementation; you are not
removing regional imbalance and disparity.
We have been hearing about this for the last

25 years. Orissa is always subjected
to the vagaries of nature, drought and
flood. But now in the name of drought,

Maharashtra has got three new railway lines.
Was it not proper for the Government to
have at least a single line in Orissa? It is
only in the Railways that this is
happening.

Another point is, the Adivasis and the
Harijans are not treated properly
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[Shri Debanand Amat] in the railways. I have got
14 representations from the Adivasis and the
Harijans. I am just sending a copy to the hon.
Minister. How long will this continue? There is a
specific provision for reservation for them, 15 per
cent for the Scheduled Castes and 7 per cent for the
Adivasis in all the cadres of services. But it is only
in the Constitution, but it is never implemented. It
should be implemented today. How long will they
take? Like the negroes in America or the jews in
Germany we are being treated.

I am very sorry that no new railway line has been
given to Orissa. We have got 39,000 square miles cf
jungle, there are mines and minerals; 50 per cent of
the iron ores comes from Orissa. But everything is
done only from a political outlook.

At wrgeag e afoe (Tw-
za) o ferEr davw ot aga, § =E
frafree? area & w3 77 A1 fa=i
ATEZ FIAT § A ITH A19 AT FATE
T AT AT TELAFHL T FO
TR FY ATH TATAE (AT ATEATE |
I ZTSG H 26 ardra wit @ frfaees
qEd 7 wgaan & fewfes § 5
I AR T AZANT TIN g AL T
qAEA @ AT 9T # 1o #wiw
gEafas Sifaas & are ¥ zfefe
s 7oy fear ar | wsEET & fae-
fasr & wgia wowmar g1 ff ag s
WeST FATEO S £ W7 THY U #

HIT ST qaqra ST AT A 9 W
o ar fa gwer avws 7% oA @At
QYA & ATCH JITHT QoI FOT Ty
qr | I 9% IgE araar fEar oy
# TereqT § wgt a@gt 4% e A
T ST 39 amEd qar w7 fam
AT | IAF AR T AWE %
AT ZA gATL OF WA HHER
ot ol ATt A € AT O qEv
e, afew & weEw F oamq oWt
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FNATE T TEEAE & oAe 7 faAl
foew F1 qaw €0 gwr fF @ F1
¥ % AET W TTEE &7 AT
afaum 34 1 ga% are § & sy wfer
g woE e fF i fafaeet
HIET 1 TSI TN T T@ T A
Wealw el WOl ATEd | 7" AE
Faifazfes w5 Faga a1 & 77 &
a1 Ia% 19§19 WA ¥ gg qgedl
vt =ifed {5 a3 saw! nefas =
§ F7a7 gaifaaat §i7 o7 a5 Mme
wesifas Al W s w1 Afeer #
IAFT T HCT H TR A FIH A |
TS ¥ FH A9 & fag § zafad
Fgar g f& arc a7 v qwe
T AT IA 9T A F1E qaeAl wgl A
TE AT ZHEI 9T FEAT TE7 fw o FHU
ATE THTE ET B @2

wa # wa fafreet aga %1 faz-
WA TG GHTE AT AZATE | FAATIA
q FAE] qF AEH TAFL AFAT AT
SawaT ¥ SirEr wg 1 77 afed
T & fF w7 AFmT s
v § | A7 9T I@F AT STAT AHI
wifed, a7 7@ F1 g AT TR AT
fgmrm & famfas o aga weer 727
21T

azar fadt 7 weww aw AA
T I arfE dEAT F FegT 3
T TATE HIG AT T 9T { 7T
T | TEG FEET wHAAT ¥ g
AR 7 fasaeaT § $er % .
wred =TE s @ifE Iwe 9feEw
T AR S AWHT g TE
T FIET T GF WX FAYL LEATA-
fag 3= e WY A FL GIARCFE
are & sigr Sy faad sy ¥ e
et Y & qg 9 1wy qaEnd Ay
g FIHT AW ATSAT MET AHWA F ALY
feFra gt & W1 T9967 TEar £ )



217 Appropriation

qIE { AT T HET WEY,
ITTAT FIHT AGT AF IF A9 2040
FrT AR §F TATH F ATE w1 ATARCAT
Fv ghrar fa= 7%

THAT & o9 a7 T ;0 0%
qrfr TFAFE T T 9Tz 4 qT
Fadr wifgn Paadr Frorqe 7 7% faav
F AT wy i faer a3

faw mgmaER {27 G AT A7
Arzwn F AIAr Tifam A I aard
AL AGT /AT AT T H qAEA
F7A0 TfET | FIT FATEaT A= a9
ATIT WL AT FATANE ATAH AT
TETRIT WA TT TTAAT TT FLA E )
ATATT I H AL TAATH TF AT
TH ATTA AFMAT T2T |

9% g § FiFAe a2 F7 Jw
TR AAATNRT ATH ATHT TIAL FREAT
Z 1 25 FT FOATAT T A0 TZTAFAT
FrOWAAN FZT IACTE 0 5 AT
FEFIFEA T F fadEFawam
qtt wrzF watfas Awa § = F
TALT T AAZ T FIATT FH 797 7 &
oI IfRT AW T AEAT 2 wET d
TFIT F AT 1 AN R qIAT LT
TT FZ GFFAT 9TV L, ALAAT H TR
A 37 F qgar ¥ A 7% Fwarfw
F1 AF F | AEATAT FT AT FIE EF
AT 3 8 T AEH G H A AT ATTE
T Afe v g7 773 ¥ forg g fos e
¥ AFAT F ATE T foAaeeT gm0 |
T ACTAATZT VAT AT 71T Af7 IS
A A A AT TA 9T FAA AT AT AT
AT TEATZE WA FT 5 HoAT TATA AL
# e AT FEAAT 97 R 7 S A
AT 1 ITFLA FTLTART THT F AT
W g7 TAAFZ F 207 A7 77 77 oA
fr = 7a1 AT O A7 FW FIEIA FOT
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AT qEATT WA e A A
A g0 a7 FTEr AT AW @ T
AT | T AT I g a7 wrAen 74
1 FA 20

IAF  A9ATT A w7 o Pz
qHEAT ¥ 27 F faw ar A g aarn
ar zaa IA qfeEEl AT oEm A A
7% g |F 2 fr Jpar S w1
fam st AzEE E@fagT ar T
fra ot 53 € 27 g3, a7 TAHY AATH
FI.G0FT o7 WA A OOF T@F oW
ZAT TFIT F qTF Zre AT 7 2 AT &
o FTAr AEAr # 5 oAz arrer 3
TTIAT 21w o A w T
FT TATT 777 A77F & foodT 797 o1 =9
WA FI TTT A2 AAAT AE A FFATE
AR 97 TA JiF 97 79 fF garfas
garifas T faw & # w7 zwe
FHLATAT THIT EAI7 T AA T IAAT
FT wifoo #7% F| & 937 A7 TNEay
g wmg w7 9EA g, fr s ow
SAAT TAET GAE 7 9% fEar @
HITFT ATHAM AIT § AT T AT |

TaF wAEr § 97 fafqeeww =7
Fr FAvAE 43T BELBEr WA #r
T AATET 1T 7 AAwAry fr 7 39w
T AT A T AT AT AW R F
I 9T AT FL, FASAE FEHTT | Aryraw
famsll war § Wy wF AT AT T 7 TIEY
feaar avmar & 1 7@ agd AR & AT
Zast ZAET far st =fee o o ae
#z zm7 mAros & frardsm &
sarTaT. qATfee der gafedi 218 #
Ay ST F AW AT IAA 54 AT Ag-
fome i faerdT 2 1 gafow & o e
ff 39 = ZmT W7 97 7T F freay
F1 g AT Sy
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TRIAT { AFHLTATR A § T 2T AT
97z & o o fezar smar afgg
AFAT H WA aF A AR
AT 3 Ag Aga AT 3 ) IH TR F A
q%q ¥ 97 F F1 s A AfEm
AFTATAT, AMAIT A HILATS T4IF T 6
q2 ¥ SaTET A9T Aq AEE FAT F )
gF FAI H 48 ME 3 92 § 4=
g d AT 2 | SAal uAEsd A3 FEE
e g5mar mar 7ifgy | A 515
T AT AT FT 8 AT FL 20 97 A
q7T FAT TEATE A1 FHAT 2 AT AZT A
FFATT A T 49907 Fen 0 AT )
24 atg gafwdd w1 A awdrF g 2
a1 TH B i qa 20

fFTae § IAIT AE AN H
TZT FFT ATATE | FFOTC A JTTYT AR
WA H AT H A AT e, AT 7 -
Irer AFTT ¥ 9 MEr § 9T q s
a7 7% 931 =W 2, o & pfed
FY TE AFATE FET 2 | TTH AT FH
FEATLATE TFA A T F0 B AT
w1 3% Brar =1 a%aT & o7 aw F1
TIT F7 AT AFAT 2 | 59 A7 ¥ fafet
q1Ea F1 daeag A 7,57 afE -
PRl #1590 & %5 397 § 0T T § 93
TEA W AFALE A TFT AT 32497
FT qAFT AT A FTAF |

SHRI DWIJENDRALAL SEN GUPTA
(West Bengal); Mr. Deputy Chairman, Sir, I
shall give certain very constructive
suggestions for the Railway Minister to
consider in the context of the difficult
transport situation in Calcutta particularly. I
have said on different "occasions in the past
that all the passengers of Calcutta are dragged
to th, Howrah station which can be avoided.
To meet the situation we are now thinking in
terms of a second Hooghly bridge, admitting
that one Hooghly
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bridge that exists now is not sufficient to cope
with the traffic. There are seven trains from
Calcutta to Delhi. The fastest train is the
Rajdhani Express that leaves from Howrah.
The next best is the Kalka Mail; that also
starts from Howrah. The next best is the De
luxe train; that also starts from Howrah. The
next is the Delhi Express; that also starts from
Howrah. The next is the Janata Express; that
also starts from Howrah. The next is the
Toofan Express; that also starts from Howrah.
The only train which starts from Sealdah
station is the Upper India Express. That takes
about 40 hours.

SHRI K. CHANDRASEKHARAN
(Kerala). And it is always delayed.

SHRI DWIJENDRALAL SEN GUPTA:
Yes, it is always delayed. Will the hon.
Minister consider the' usefulness of giving at
least two fast trains from Sealdah to Delhi?

I have mentioned there are six trains. All of
them start from Howrah. And fifty lakhs of
people living in Calcutta have to cross the
river to go to Howrah station which they can
very well avoid if two fast trains leave from
Sealdah station. It might well be argued that
the route is different. No, the route is not
different. So far as Rajdhani Express and
Kalka Mail are concerned, they go by chord
line. Chord line means up to Bali station it is
common, and those trains coming by chord
line, they take a bend from Bali, then come to
Uttarpara, Belur, Liluah and then Howrah.
Instead, if my suggestion is accepted, from
Bali that will pass through Dakshineswar,
then Dum Dum, then Sealdah. For coming
from Bali to Howrah you have got fo cross
two stations, as I said, Belur and Liluah. Here
also you will have to pass through first
Dakshineswar and then Dum Dum. Then
what is the difficulty? 1 can give you one
instance. On 4th September in this Hous, the
Government lost a motion by one vote on
the
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Privy Purses Abolition Bill. The Rajdhani
Express started on the 4th not from Howrah but
from Sealdah. I was in the plane. On 4th
evening the plane could not leave. On the 5th
morning again the plane was delayed by some
hours. My friend, Mr. Banka Behary Das,
boarded that Rajdhani Express at Sealdah
station because at that time Howrah station was
flooded. If on 4th September 1970 you could do
this arrangement, why cannot you do it
permanently? That will help the passengers
who often miss the train with tickets in their
pockets because of the bottlenecks in reaching
Hovvrah station. Mr. Deputy Chairman, you
must have * experienced it yourself.

Another feature that I would like to develop
by way of my suggestion is this. Sealdah
section has three lines. One is on south Sealdah
station. It goes to Diamond Harbour. Another
goes to Barrackpore and yet another goes to
Bangaon side. On this side there is no double
line. If one train goes, the other train cannot
come. So there should be a double line here;
otherwise, people have got to go by buses, and
this can be obviated if there is expansion of the
Klines. That will help the passengers a lot.
Recently there was a conference of Passengers'
Association of which I have the honour of
being Vice-President. People expressed their
restlessness at the lack of double line. The
Railway Minister promised in the Second Plan
that this question would be taken up in the
Fourth Plan. In spite of that promise, it has not
been taken up in the Fourth Plan.

Then my next point is about the Martin
Light Railway. During elections we give
many promises. No less a person than our
Prime Minister Indira Gandhi in a mammoth
gathering announced that the closed Martin
Light Railway will be reopened. There was no
condition. Might be she was intelligent
enough to catch more votes by that promise.
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I But when th, Prime Minister gives j an
assurance, it should be followed. She may not
remove poverty. Garibi Hatao slogan might be a
long-term thing. But what about the Martin
Light Railway opening? If the Prime Minister
did not say it as an election promise, if she
meant what she said, then all these questions as
to who will run it, whether the Centre or State
Government, are al} irrelevant.

Mr. Deputy Chairman, you know that West
Bengal has no experience of running railway
administration, but the Central Government
has. If the Central Government cannot do it,
ow can West Bengal do it with no experience
of running a railway administration? It only
means that when you have frothing to do,
you shelve it hy saying that the State
Government will do it. This is shirking
responsibility. Did the Prime Minister at that
tim, apply her mind or did she say it simply
to catch votes of Hoogly and Howrah where
she won all the seats?

Coming to Rajdhani Express, there are
some permanent posts of Coach Attendants.
But th, people appointed to these permanent
posts are not made permanent in their posts.
They are paid at the rate of Rs. 4]- a day.
They have been there for about five years. On
the basis of these daily wages, they have been
allowed to continue. If it was a temporary
post or casual post, one could understand.
But the post is permanent. If that is so, why
are not these persons made permanent? The
moment they are made permanent, they will
got monthly salaries, dearness allowance,
provident fund, leave benefits and everything
else. Is it not exploitation of human labour?
Is it not unfair for the Government to keep
them on daily wag, basis especially when
they are supposed to be model employers? So
long as they do not make them permanent
denying them some marginal benefits, don't
they stand self-condemned?
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Last Saturday I travelled in Third Class
Three-tier Sleeper vestibule coach. I had
certain friends and instead of asking them to
travel in the First Class, I travelled with them
in the Third Class. There were two Three-Tier
coaches. In my coach there was no coach
attendant. When 1 enquired from the train
conductor, I was informed that there was only
one coach attendant for two coaches. There
was lot of unauthorised persons travelling.
You will realise how Government was
shirking their responsibility. A friend of mine,
Shri P. K. Ghosh, an Advocate, was travelling
by 2 Down .

MR. DEPUTY CHAIRMAN: Please wind
up.

SHRI DWIJENDRALAL SEN
GUPTA: I am finishing.

In that coach there was no coach

attendant. He lost his  luggage.
Then I wrote to Shri Qureshi. He
replied:

"It is regretted that you were

inconvenienced by the absence of a coach
attendant in your coach. This became
unavoidable as there was a shortage of
coach attendants caused by heavy
casualties in this category. Therefore one
Ticket Examiner was deputed to look after
two coaches.

Police investigations in regard to the
loss of your luggage ar. in progress and it
is hoped tRat the Police will be able to
achieve some progress in this matter."

"Nothing has happened.

I wrote the letter . . .
4 pP.M.

SHRI KRISHAN KANT: What was the
date of his reply?

SHRI  DWIJENDRALAL SEN
GUPTA. 25th August 1972.

SHRI KRISHAN KANT: So, one year
is not over yet.
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SHRI DWIJENDRALAL SEN GUPTA.
Sir, this is very important. He had said in the
letter like this:

"Referring to the loss of luggage. an, the
luggage has not been booked by the
railway, it would not be possible to
entertain any claim for compensation for
the loss of the luggage."

After that, Sir, I wrote another letter to Shri
Qureshi on 17.11.72

MR. DEPUTY CHAIRMAN: Don't
quote all these things now.

SHRI A. G. KULKARNI: Some
bodymust find out his luggage.

SHRI DWIJENDRALAL SEN*
GUPTA. Sir. on 17-11-72 1 wrote to him
another letter in which I had said:

"You admit that you failed to supply the
staff. I purchased the ticket paying Rs. 4. 50
as berth reservation charges and you should
also have taken care of my luggage. You did
no do that and you take the plea that since it
was not booked as luggage, you have no
responsibility in this."

SHRI A G. KULKARNI: You must * look
after your luggage yourself.

SHRI DWIJENDRALAL SEN GUPTA:
There is no question of looking after the
luggage. Mr. Kul-karni. The point is this: If
you fail to supply the coach attendant which
is your duty, how can you shirk the
responsibility and say that the Government
has no responsibility?

MR. (DEPUTY CHAIRMAN: I think you
should wind up now.

SHRI DWIJENDRALAL SEN
GUPTA: What is the difference bet
ween an ordinary Third Class com
partment and a Three-tier one? For
the 3-tier people are made to pay
Rs. 4.50 more in order to have the

sleeping facility.
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MR. DEPUTY CHAIRMAN: Mr. , Sen
Gupta, you must wind up now. Generally I give
you two or three warnings and you should
finish. If you don't I will have to ask you to
wind up and call the next speaker.

SHRI DWIJENDRALAL SEN
GUPTA: Sir, the Minister has to see that no
outsider, without any reservation, enters the
compartment. That was not done and unless
that is done, such things will happen....

MR. DEPUTY CHAIRMAN:
Mr. Kumbhare.

Yes,

SHRI N. H. KUMBHARE (Maharashtra) :
Mr, Deputy Chairman, in the past [ had made
a touching reference to the problem of the
contract labourers in the Railway. I had
sought information on the strength of the
workers who are required to work through
the contractors in the railways. But that
information has not been furnished yet. I
think their strength must be near about one
lakh and most of them are employed to do
the work of loading and unloading and are
employed as' casual workers and not as
regular workers. There is a long-standing
grievance of these workers against the
contractors who employ them that there is in
the first place, no security of employment.
These people are employed as casual
labourers some times on a day-to-day basis
and if they are employed this week, they
cannot be sure of getting employment next
week, and this is the condition under which
they are required to work As regards the
other conditions of their employment, that is
wages, | think their wages are so low that
they do not represent even what is called a
minimum rate of subsistence. Even today
they are paid at the rate of Rs. 2.00 or Rs.
2.50 per day. As regards the other benegts
like provident fund gratuity pension, leave
privileges, etc. nothing is allowed to them.
Therefore I have to say that since the work
they are
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required to do essentially forms part of the
work of the railways and since they have to
work all the days in a week, all the working
days, there should toe no difficulty in
employing them as railway employees. This is
their demand, Sir

I think Sir in view of the fact that they are
required to work for all days and the nature of
their work is such that it essentially forms part
of the railway work, their demand is a fully-
justified one. Now, Sir. it has been said that
these workers can organise themselves into co-
operative socities and the contracts can be
given to the co-operative societies. In that
event, Sir, at best they will become the
employees of the co-operative societies. Can
these cooperative societies give them security
of service? Can they provide them better
conditions of employment? Can they provide
them better wages? The answer would be 'No'
because everything depends upon the terms of
contract. So I do not think that by introduction
of cooperative societies their problems can be
solved and there could be some improvement
in their working conditions.

Now, it has been caid—rightly, too—that the
Government must prove itself to foe a model
employer, an ideal employer. Now when we
are speaking of taking care of the poor man, it
is high time that you took care of the workers,
who are not in hundreds, who are not in
thousands, but who I suppose, are in lakhs.
Thereby they will also be able to get better
wages and better conditions of life.  This is
my first point. Sir.

My second point is this. The Prime Minister
made an announcement about the Konkan
RaUway. We do not know what has happened
to that. It has been a very long standing grie-
vance, 50 year old demand, that there should
be Konkan Railway. In the past a committee
was formed and surveys have toeen done. But
the assurances of the Government have
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yet to materialise. There should be no further
delay in undertaking this project .

Then, Sir, my third point is about
the recognition of the scheduled cas
tes and Scheduled Tribes Employ
ees' Association. They represent the
cause of Scheduled Castes and Sche
duled Tribes and they have demand
ed that these organizations should be
recognized.  But, unfortunately, their
demand for recognition has been
turned down by the Railway Ministry on the
ground  that these are  communal
organizations. I cannot understand this. They
are Scheduled Castes because of their
poverty. They are down-trodden people. They
are Scheduled Castes because they belong to
the lower ladder of the society. They are
Scheduled Castes because of the castes to
which they belong. They are Scheduled
Castes because they are untouchables. Can
they be branded as communals? If you brand
them as such, then I pose the question: Is not
the Depressed Glasses League which its being
givei? substantial aid, also not communal!
What I feel is that there is communa-lism at
the other end. Those who are responsible for
taking this decision, rejecting recognition. I
say, are communal minded. They want that
these down-trodde-n people should not come
up. Therefore, it is high time that the
Government re-considered that decision and
gave recognition to such an association.

MR. DEPUTY CHAIRMAN: Mr.
Chandra'sekhran.

SHRI K. CHANDRASEKHARAN: Sir,
I am extremely obliged to you for giving me
a few moments to detail just one or two
points that I wish to raise.

Sir, so far as the people of the south are
concerned, it was one of their greatest days, if
I may say so, when the Jayanthi Janata
Express started from Mangalore and Cochin
to Delhi twice a week. But it is a misfortune
that a sort of step-motherly
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treatment is being given to the people of the
south, in spite of the fact that a very essential
and beneficial train service was started. The
people of the south, as the complaint goes, are
'not first class citizens and the Railways
consider travellers from the south as fourth
class travellers. Immediately after the Andhra
trouble was over, Grand Trunk Expresses
were slarted. The Link Express was started.
But it took quite al lot of further time for the
restoration of the Jayanti Janata Express and
even today the position is that so far as
Ernakulam and Mangalore are concerned,
there is no firm booking except for the next
train. They do not know when the trains will
start once again. There are no clear ins-
tructions in regard to the continuous running
of these trains. Sir. this causes a lot of
difficulty so far as the travellern in the South
are concerned. The Jayanti Janata Express is a
train which caters to the travellers of Tamil
Nadu, Kerala and Mysore and particularly to
the travellers from the terminal stations i.e.
Man-galore and Cochin. Sir, I would therefore
plead with the hon. Minister of Railways and
the Railway administration to see that the
Jayanti Janata Expresses are run continuously
and efficiently as before. When it had been
started, it was one of the finest trains so far as
the South was concerned. I would also plead
with the Railway administration to see that
more coaches are made available for the trains
that start from Ernakulam.

Sir, I would only add one more point
regarding this Railway Appropriation Bill. 1
know you have given me only a little time. I
asked for that much and there is no question
of my having been denied anything. I would
like to stress that there is a tendency
nowadays seen in almost all parts or zones of
the Railway administration that the trains
need not run on time. There was a time when
every railway official thought that the trains
should start on time and run on time.
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many of the terminal stations where diesel
engines are used, there is no question of the
steam engine not being prepared. We find that
express trains start late. I do not want to name
any train at present. Many of the trains
particularly in the South run late. I do not
know how they are shown in records, but the
exprience has shown that there is a
deterioration so far as trains running on time
are concerned. Thank you.

SHRI MOHD. SHAFI QURESHI: Mr.
Deputy Chairman. Sir, I am indeed very
grateful to the hon. Members who have
participated in this debate. These hon.
Members who
vhave supported these Appropriation Bills
have brought out certain salient features and
have had a word of commendation for the
railways. There have been some hon.
Members who have been rather critical of our
budget. In this respect. I must admire the
consistency with which Shri Dahyabhai Patel
has said that he has been sticking to his
statement for the last 18 years about the
railways. Sir, he is welcome to have static
ideas, but in these 18 years, the Railways
have marched from one glory to another and
today
.the Indian Railways have the pride pleasure of
being the Asia's first and the world's fourth
largest railway system. Sir, this railway
system of India has another place of pride. It
is the second largest public sector enterprise
in the world, next only to the U.S.S.R.

Sir, I would like to give a brief history of the
development of Indian Railways so far as the
carriage of " passengers and freight is
concerned. It will be iseen that there has been
tremendous change and development in our
railway system so far as the carrying of
passengers and goods is concerned.

[THE VICE-CHAIRMAN (SHRIMATI PURABI
MUKHOPADHYAY) in the Chair]. Sir, the
freight traffic has increased between 1950-51
and 1971-72. That is,
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in tonnage originating in terms of revenue
there is an increase of 140 per cent -ind in
non-revenue there has been an increase of
39.9 per cent. Over-all in the total there has
been an increase of 118.7 per cent. Likewise
in the total tonne kilometres there has been an
increase of 215.8 per cent. If we look at the
passenger traffic, there also has been a
tremendous increase in the percentage. In the"
suburban traffic, in the passenger originating,
there has been an increase of 238.1 per cent
since 1951 and in non-suburban traffic it has
been about 48.8 per cent and in passenger
kilometres the increase has been of the order
of 99.2 per cent. This by itself shows that
there is no stagnation so far as the
development of the railways is
concerned.

One or two points have been’raised by
some hon. Members and I would like to deal
with those points first. Mr. Kulkarni has
asked about the formation of the committee
with regard to the Sholapur Division. A
committee has been formed and the members
of the committee have been nominated and
those names are being forwarded to the
Ministry of Parliamentary Affairs for their ap-
proval. The committee consists of Members
of Parliament of that area, and I am sure they
will be able to go in detail into the whole
working of the Sholapur Division.

SHRI A. G. KULKARNI: Very good!

SHRI MOHD. SHAFI QURESHI: The
terms of reference also include to see what
are the difficulties w”ich are being faced, and
whatever changes they would suggest will
really be considered by the Government.

Hon. Members have touched on many
important points and these include laying new
railway lines, passenger amenities, catering
and crime on the railways. Some Members
have taken up local issues. I may not be able
to cover all the points, but whatever points
remain, 1 shall see that
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proper replies are sent to the hon. Members.

SHRI SHYAM LAL YADAV: Madam, one
point. You may reply regarding promotion of
Scheduled Castes and Scheduled Tribes.

SHRI MOHD. SHAFI QURESHI: 1 will
come to tihat—that is a very important matter.

(Interruptions)

Several hon. Members have spoken about the
need for new lines, conversions, doubling,
restoration, etc. With regard to these matters th,
Railway Minister was very emphatic and clear
in his Budget speech and he has said, that we
have to change old ideas and the colonial
concept of the railway being only a profit-
earning enterprise. We have to see that the new
concept about the development of the railways

SHRI MOHD. SHAFI QURESHI: 1 will
touch that point also.

Th, 'new standards will have two concepts of
policy-. Construction programmes, namely, to

it Fam fETT At w1 ag7 fEae
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provide infrastructure to promote industrial and
agricultural output and, secondly, to give fillip
to the development of backward areas and
regions and the interests of the agricultural
communities like the cotton growers of Madhya
Pradesh, Maharashtra, Haryana, pun-jab and
Gujarat, the rubber growers of Kerala, the jute
growers of Assam, West Bengal and Bihar, and
the tobacco growers of Andlhra—to mention
only a few. I wish to assure the hon. Members
that this policy will be vigorously pursued. We
are, however, unable, at this stage, to give any
specific assurance with regard to the individual
demands which have been made by hon.
Members.

Here 1 must mention about the Konkan line
which has been agitating the
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minds of some hon. Members coming from
that area. Mr. Kulkarni and Mr. Kumbhare
have made a mention about this particular
line. Madam, the reply that I am going to give
will clearly state the position as it stands
today. The whole scheme is lying before the
Planning  Commission.  The  Planning
Commission has to allot funds for this project.
As per the assurance of the Prime Minister
when the funds are allotted, topmost priority
will be given to this Konkan line. This i tlhe
commitment which I am making i, this House.
Some works are being taken up in this area
and that has been appreciated very much by
hon. Members here. We are taking up the
works in other areas also because our concept
of developing the railway lines is purely on
the national basis. Railways are transgressing
the limitg of language and provin. cialism. It
is only keeping in mind the overall
development of the country that we have to
build new lines and also to extend the existing
lines.

SHRI A. G. KULKARNI: Does it mean
that tlhe Konkan railway line is pending
with the Planning Commission?

SHRI MOHD. SHAFI QURESHI: Yes,
in regard to funds.

DR. K. NAGAPPA ALVA: In the
national interest, will this Konkan railway
be taken up as part of the west coast
railway, from Bombay to Kanyakumari?

SHRI MOHD. SHAFI QURESHI: Certainly.
The hon. Member has also made a mention
about Kanyakumari, the seat of learning and
abode of Swam; Vivekananda. He should know
that the project has already been taken in hand
and I have been repeating that it is our desire
and intention to link > Kanyakumari with
Kashmir. We have extended Pathankot line to
Jammu and this line from Trivandrum to
Tinneveli and Kanyakumari is also being
constructed. Not that there is any lack of
interest but any work which j; taken in hand has
to proceed
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gradually and I can assure the House that the
works which have been taken up will be
taken up very seriously.

Some hon. Members have been telling this
House about the amenities provided to the
passengers, it is true that we have not been
able to provide all the facilities and amenities
which the travelling public requires but it has
been ou, sincere desire and effort and we have
been making every possible contribution
towards these amenities. We spends Rs. 4
crores annually to provide facilities and
amenities to the travelling public. Whether it
is in the trains or on the platforms or in the
waiting rooms, this is being done. We Wave
got various Zonal Committee, to make sug-
gestions fo, the improvement of the
passengers' amenities. We give due
consideration  to those suggestions,
considering the availability of funds. It has
now been our idea that instead of vast things,
if we take only a few stationy and concentrate
on the development of passengers amenities at
those important stations, it would be a good
thing. Then we will b, able to save a lot of
money for those items which become
redundant after some time. It is no use
providing a tap which becomes dry after two
weeks or providing a bulb which does not last
long. First we shall see that full amenities are
give, at important stations, both to gents and
to the lady passengers.

Then, som, Members have evinced very
keen interest in the staff welfare. This matter
has been engaging the attention of the
Railway Ministry always and we hav, seen
that the staff which is working with the
Railways is given whatever is due to them. I
have already given certain figures in reply to
the debates and here I wish to emphasize
again that the railway management have given
a pioneering lead in so far as staff welfare is
concerned. Apart from pro, vision of quarters
to a large percentage of staff there are many
other directions in which the Railways have
moved. No other organisation, save
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the Armed Forces, has a medical setup of the
size and quality as the Railways.

There are 6&8 hospitals and health units
where facilities for the most up to date
treatment are available. Services to bed
patients are also far superior to what obtains
elsewhere in the country.

Members have pointed out about the
inadequacy of facilities so far as education of
children of railwaymen is concerned, T would
like to point out that the education of
citizens— and railwaymen's children are as
good citizens as anyone else—is legitimately
the responsibility of the State Govern, mentg
and I would therefore request Members to
assist railwaymen by using their good offices
with local bodies and State Government to
come forward to open schools. We can at best
considering granting jome land where-ever it
can be made spare. In spite of this position the
Railway Administration has not *t back
quietly. There are today 758 railway schools.
These are to cater to the needs of children of
railwaymen at such places where other
facilities are not available. The House must
appreciate that it would be an impossible
situation in financial terms if the Railways
were asked to cater for the entire schooling
requirements of the children of railway em-
ployees. Besides thes. major facilities
railwaymen have been provided 739 institutes
and recretation centres, 22 holiday homes
including two at Srinagar and Pahalgam,
subsidised hostels at 14 centres where the
children of railwaymen are given boarding and
lodging at charges ranging from. Rs. 7/50 per
month for the lowest employees to Rs. 45|- for
the intermediate supervisors. Then there is the
Staff Benefit Fund from which allocations are
made for sports activities, relief of distress i,
individual cases and above all for 3422
significant scholarships up to Rs. 701- per
month for children of employees going up tor
higher studies in science, medicine and
engineering. In 1973-74 the expenditure on
staff welfare has been
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budgeted at Rs. 45.4 crores. This figure by
itself should give a, idea to hon. Members
that the Railway Administration is very keen
to provide all facilities to railway employees.

SHRI B. K. KAUL (Rajasthan): Does it not
create duplication when you want to run your
own schools and the State Government is also
looking after education? It is duplication.

SHRI MOHD. SHAFI QURESHI: What I
said, Madam, i; that we are over-burdened
already. We have got our schools and we are
trying to maintain very high standards in
those schools but it is impossible physically to
cater to the requirements of all the children of
railway employees considering the magnitude
of the problem and I have made a request to
ho'n. Members to assist us in finding places
°' th, children of railway employees in local
schools which are run by the Ministry of
Education or by the local Education
Departments.

SHRI B. K. KAUL: It is , wrong approach.

SHRI MOHD. SHAFI QURESHI: Sir,
some hon. Members have made reference to
the casual labour or to the contract labour. Mr.
Kumbhare I think raised this point and said
that we are not considering this aspect. I am
quite aware of this problem and we want to do
our best to resolve these problems. About
3.34 lakhs of casual labourers are working in
the Railways; of this about 0.8 lakhs are
employed on projects. Casual labour are
engaged in large numbers on various
construction projects and also on works which
are seasonal or of a temporary nature. As and
when the work is completed this labour has to
move to other places where new work hag to
start but it has been our experience that there
is some reluctance on the part of this labour to
move to places far away from their homes.
Despite all this it has been our endeavour to
see that the maximum number of this casual
labour is employed as per-
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emanent labour in the Railways. For
appointment in regular vacancies they are
given relaxation in age limit to the extent of
their service as casual labour. This is one
facility which is provided to them. It has
recently been decided that their medical
examination should also be according to
relaxed standards. Till a few years ago casual
labour were considered along with the
outsiders for recruitment to regular class IV
posts, This has been changed and for the last
three year; all class IV posts i, the
Department are being normally filled only
from amongst the casual labour and
substitutes. Since thig change in policy about
50,000 casual labourers an” substitutes It
been absorbed against class IV posts. So it
would be clear from our policy that we do not
want to create any hardships for the casual
labour but it is our endeavour to see that as
and when the work is finished and as and
when vacancies arise first preference is given
to the casual labour. As I have pointed out,
there have been certain relaxations so far as
their medical and educational standards are
concerned.

Madam, I will try and take up the*. very
important point of representation o/ the
Scheduled Caste and Scheduled Tribe. I have
stated earlier also that, personally speaking, I am
not satisfied with the representation of
Scheduled Caste so far as Class I is concerned.
This is a matter of serious concern to us and it is
our sincere effort to see that we get the
maximum number of Scheduled Caste and
Scheduled Tribe so far as Class I posts are
concerned. Various concessions like relaxation
in the age-limit to the extent of five years issue
of free passes for written and oral tests, giving
repeat courses with stipend and another one
without stipend for recruitment and training of
apprentice trainees have been granted. At the
time of interview the reserved community
candidates are called in separate blocks. Candi-
dates with lower positions in the
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recruitment panel are appointed. Even
amongst failures, the best are considered for
appointment in the cas. of non-technical and
quasi-technical class III categories where no
written examination is held. I have seen to it
that not only in the national newspapers but
also in the local newspapers advertisements
are made and also in the regional languages
these advertisements are made, so that vast
publicity is given about the vacancies that
arise in the Railways. We have also tried with
the Ministry of Information and Broadcasting
that they should provide at least some time
in- their rural pro-mmes for advertising the
posts of Scheduled Caste and Scheduled
Tribe. Unfortunately my proposal has not
been accepted by the Ministry of Information
and Broadcasting. Even then we have tried to
see that wide publicity is given to such
vacancies. The choice of appointment in a
particular division is given to all candidates,
but in the case of Scheduled Caste and
Scheduled Tribe it there is no vacancy in the
division of their choice, they can be
appointed in other divisions of a railway
where there may be vacancies. Further, the
General Managers have been vested with
special powers to recruit Scheduled Caste and
Scheduled Tribe without reference to the
Railway Service Commission to make up any
shortfall. This recruitment is confined
exclusively to candidates belonging to the
reserved communities. These powers have
been exercised by the General Managers of
many Railways. The General Managers can
utilise these powers to give alternative
appointment to medically unfit candidates
belonging to the reserved communities in
categories for which they ar., medically fit
and where there is a shortfall of such
candidates. The unfilled quota is carried
forward to three subsequent recruitment
years. I may be permitted to add that the
reservation quota is applicable at the stage of
recruitment and is not related to the total
strength of staff. However, there has been a
continuous increase in the number of
Scheduled
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Caste and Scheduled Tribe on the Railways
in the lower classes. The sam, is the position
in the case of Class I and Class II services.
The number of gazetted officers belonging to
Scheduled Caste increased from 101 in 1962-
63 to 300 in the year 1971-72. In Class III
and Class IV the number increased from
38,941 and 1,53,017 in 1962-63 to 51,472
and 1,73,806 respectively in the year 1970-
71.

SHRI B. T. KEMPARAJ (Mysore): What
is the percentage?

SHRI MOHD. SHAFI QURESHI: 1 will
come to that. I want to give the whole facts
to the House, so that hon. Members should
also note the urgency of the matter. We are
not going to conceal anything. After all the
Scheduled Caste and Scheduled Tribe people
are part and parcel of the nation and if they
lag behind they will be a drag on the whole
society. We cannot proceed that way. The
representation of Scheduled Tribe in gazetted
posts went up from 9 in 1962-63 to 40 in
1971-72. In the case of Class III and Class IV
posts, the number of Scheduled Tribes which
stood at 3,837 has gonp up to 6,464 and from
24988 it has gone up to 31,662. This
increase can be attributed to the various steps
taken by the Government.

On the Railways, for the purpose of
allotment of quarters, the staff are classified
into essential and nonessentials categories.
Essential staff are those who are required to
live near their place of duty and who are
likely to be called for duty at any odd hours
during day and night. Seventy per cent of the
quarters available for allotment are earmarked
for the essn-tial staff and the remaining 30 per
cent for non-essential staff. And an endeavour
ie always made to provide quarters on a
preferential basis to the essential categories.
The employees belonging to the Scheduled
Castes and the Scheduled Tribes are therefore
equally considered under this preference.
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In regard to non-essential categories it has
been decided that wherever the
accommodation already allotted to the
employees belonging to the Scheduled Castes
and the Scheduled Tribes from the general
pool is less than 5 per cent, special allotment
should be allowed to bring it up to the level of
5 per cent of the vacancy in type 1 and type 2
quarters in cities where the headquarters of the
zonal railways and the production units are
located. The number of quarters allotted to the
essential staff as on the 31st March, 1971 is
1,23,475 in class 3: 2,05,103 in class 4. Out of
these 9707 in class 3 and 43,000 in class 4
have been allotted to the employees belonging
to the reserved communities. Their percentage
works out to about 8 and 21 respectively. In
regard to the non-essen-trial staff, these
percentages come to 10 and 24 respectively.

Madam, I have got here a statement
showing the staff on the Indian Railways
belonging to the reserved communities as on
1-4-72 as compared to staff strength as o,
1.4.63. In 1962-63, the gazetted istrength was
5,306; it has gone up now to 8,216 Scheduled
Castes' strength in 1962 as against 5,306 was
101; and it is now 300. The percentage
increase in the gazetted officers has gone up
from 1.90 to 3.65. and in class 3 the increase
has been rather slow, from 7.97 per cent to
8.71 Per cent. The number of Scheduled
Castes has increased from 38,941 to 51,472.
So, there has been an increase of about 12531
of these employees. In class 4, as against
7,17,969 in 1962, the number of Scheduled
Castes was 1,53,017; today in 1973 the total
number in clause 4 stands at 7,94.264. Out of
these the Scheduled Castes are 1,73,806. So,
there has been an increase of 20,789. The
percentage works to about 21.88.

SHRI B. T. KEMPARAJ: Including the
scavengers or excluding them?

SHRI MOHD. SHAFI QURESHI:
Including the scavengers. I am coming to that.

With regard to this, I have personally stated
that this is
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not a very satisfactory performance. But we
will see that proper representation is given to
the Scheduled Castes and the Scheduled
Tribes in the gazetted cadre and in class 2
cadre also.

SHRI SHYAM LAL YADAV: Pro-
motions.

SHRI MOHD. SHAFI QURESHI: There is
no bar so far as promotions are concerned.
But special consideration will be shown in the
case of promotions to the Scheduled Castes.
Of course, we should try to be helpful to the
backward communities and help them. With
regard to the tests, we have relaxed the
standard in examinations and the papers of the
Scheduled Caste candidates and their inter-
view, they will also have a different level
wherever passsible because they are not able
to have the same standards which the students
from the cities are able to fulfil.? So that con-
sideration will be shown to the new
employees, fresh entrants from the Scheduled
Castes and the Scheduled Tribes. Another
point which has been made by the hon.
Member is about corruption and crime on the
railways.

SHRI A. G. KULKARNI: Corruption and
crime and your Railway Board—everything
put together. Mr. Kulkarni has referred to the
Railway Board. I know when he talk of the
Railway Board he means Railway Board and
not any individual. I know he is very friendly
to every Member of the Railway Board.

SHRI A. G. KULKARNI: Nothing against
the individuals.

SHRI MOHD. SHAFI QURESHI: If he
just tries to develop a little more closer liason
with these people he will find they are very
good people to talk to and experts in their
own field. These are the people who have
grown with the Railways and have obtained a
degree of expertise which we must respect.
But one thing I must make clear which the
Minister also stated in the other House.
Nobody should have this idea that this Board
supersedes in any way the powers given to
the Minister. We are representatives of
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this honourable House, the most humble
servant of the Houses and it is our job to see
that the policies of the Government are
carried out by our officers .

SHRI A. G. KULKARNI: On what baisis
are you making this statement?

SHRI K. CHANDRASEKHARAN. On
the basis of the picture of Mr. Ganguly
standing like this because the Minister was
all powerful....

SHRI A. G. KULKARNI: I have brought
to your notice the specific instances. The
highest authority in this country makes a
statement. The

The Chairman of the Railway Board or the
Railway Board officers have not seen that
statement. It will be a fantastic lie which one
cannot digest that they have not seen the
statement. And when the Railway Budget
comes out the Minister has not made any
provision for these things. When the Railway
Board official addressed a press conference a
specific question was asked and he said he
had no news, that they have only learnt like
this. I made a specific allegation that in
between the Prime Minister's announcement
and the Budget there was a

reference made by the Railway Board to the
Cabinet Secretary. The Cabinet Secretary
might have replied and somebody wanted to
torpedo the whole scheme. Who is superior?
The Minister or the Railway Board? I wanted
to know.

>

SHRI MOHD. SHAFI QURESHI: The
strength of a Minister is not to be judged by
the number of dismissals or suspensions he
has to his credit because that is an easy job to
be done. The success of a Minister depends
on how far he is able to implement the
policies of the Government which have the
sanction of the people bohind it and how he
involves the bureaucracy, how he forces
these people to work out these policies.
There may <be certain unpalatable decisions
which the Government have to take but it is
the bounden duty of every bureaucrat
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to see that the policies of the Government are
implemented. Those who fail to do so have no
place. Let my friend know that we have
immense power to dismiss an officer...
(Interruption).

THE VICE-CHAIRMAN  (SHRI-
MATI PURABI MUKHOPADH-
YAY): Mr. Kulkarni. let the Minister
reply. You have made all these
points.

SHRI MOHD. SHAFI QURESHI: T will
defend only what is defensible. Whatever is
not defensible I will not defend. If there are
corrupt or bad Officials I will be the first man
to condemn them. But if there are good
officers I must appreciate their good work and
I will request the House also to appreciate
their work and “Is® to see that they are not
unnecessarily criticised, because this gives
encouragement to them.

With regard to corruption, thefts and crimes
on the Railways, unfortunately the situation in
the country during the last few years has not
bees very favourable to the law and order
situation. If the law and order situation in a
particular State is bad it reflects upon the
functioning of the railways. We have seen how
the students in Patiala who wanted concession
in cinema shows wreaked their vengeance on
the railway bogies stationed in Jullundur. If
there is any agitation for any good or any bad
reasons, the railways are made the scapegoats.
If you see the recent figures of the loss suffered
by railway during the last few years, the loss to
their property wa.s to the tune of Rs. 3 crores.
If we consider the loss of traffic only, in
Andhra Pradesh we have suffered a loss of
about Rs. 20 crores. And if we take the
cummulative loss of traffic during this
agitational period it will run into millions and
millions of rupees. But despite this one thing
has to be remembered that the railway system
during the Indo-Pakistan war was functioning
most efficiently. But it goes to the credit of
railway-men and to those officers who have
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been manning the Indian Railways that there
has not been one failure during the entire
crucial period of Indo-Pakistan war. I am
proud to say that despite all the hazards to
their life and despite all the dangers to their
property the railwaymen have discharged
their duty as true citizens of this country.
They have got a proud record of service
during the crucial period. But where there is a
mass movement for entering the compar -
ments and to sit without tickets, you cannot
expect two Ticket Examiners to check the
violent mob because their own lives ar, in
danger.

SHRI K. CHANDRASEKHARAN: As
it happened in Lucknow.

SHRI MOHD. SHAFI QURESHI: We have
got th, Railway Protection Force. Hon.
Members have been asking, "What are you
using this Railway Protection Force for? "
Some Members have called it the Railway
Pilferage Force and some others have called it
the Railway Plunder Force. After all, one
should try to understand the task that has been
assigned under law to the Railway Protection
Force. The Railway Protection Force on the
Indian Railways is meant to protect the
Railway property whether it is at the platforms
or in the yards or in the godowns. The
Railway Protection Force is altogether a
different force from the police force. The law
and order responsibility is entirely that of the
State Government, and the of the State
Government, and the State Government has
the Government Railway Police to protect
Railway passengers. Now, so far as the law
and order problem is concerned, we can go to
the assistance of the State Government as and
when they ask for it, but we cannot possibly
take an active part so far as the law and order
situation in a particular State is concerned. We
are paying about Rs. 3 crores to the various
States for the Government Railway Police
which they are providing for the protection of
passengers. It is entirely the duty of the
Government Railway Police to
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protect the travelling passengers in trains.
Despite this, we have seen to it that
passengers who are travelling by night trains
are provided with armed escorts. We are also
utilising the services of the Railway Pro-
tection Force in this manner. But despite all
this, there have been increases in the number
of cases of various types—murder, robbery
and theft—on the Railways. Now, it is
keeping all these things in view that the
Railway Minister had called a meeting of the
Home Ministers of various States and a
committee has been appointed with the IGP's
of vari-States and with our own officers to go
into the whole gamut of the functioning of
Railway safety and security.

THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY): Mr.
Qureshi, you have taken too much time.

SHRI MOHD. SHAFI QURESHI: 1 have
to cover one or two more points.

THE VICE-CHAIRMAN (MATI-MATI
PURABI MUKHOPADHYAY): We have got
two more Bills to pass.

SHRI MOHD.
replying to the debate.
to cut short, I will cut short.

THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY): You may
make shorter points.

SHRI NAWAL KISHORE: On a point of
order. You see, I never object to the
observations made by the Chair. But probably
it might not be in your knowledge that one
full day i.e. today, was allotted for these two
Bills, and we are finishing them 1' hours
before the scheduled time. So, to say that he
is taking too much time, I think, is not correct.

SHAFI QURESHI: I am
If you ., want me

THE VICE-CHAIRMAN (SHRI MATI
PURABI MUKHOPADHYAY): But we have
got two more Bills.

SHRI NAWAL KISHORE: Those Bills
can be taken up tomorrow.



245 Appropriation

THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY): Well, the
Deputy Chief Whip may explain how these
Bills are here to be passed to-day.

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI oM MEHTA): Only three
hours were allotted for this.

SHRI NAWAL KISHORE: No, no. not
three nouns, on full day. You see the business
list.

SHRI OM MEHTA: I have seen it, Sir. But
the Minister is going to finish in the next
five minutes.

SHRI NAWAL KISHORE: I do not mean
that; if we finish earlier, it is all more good.

SHRI OM MEHTA: We are running
against time.

SHRI NAWAL KISHORE: We are not
running against time.

SHRI OM MEHTA: We may have to sit
on the 31st also.

SHRI SHY AM LAL YADAV: But this
matter should be replied to in full

SHRI NAWAL KISHORE; There are
many other important points.

THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY): Now you
are taking the time of the
Minister.

SHRI NAWAL KISHORE: No. I will not
take. I am only saying that Mr. Qureshi has to
explain the shortage of wagons, ticketless
travelling, the historical demonstration of to-
day and so on.

SHRI OM MEHTA: There was a full
debate on the Railways.

SHRI MOHD. SHAFI QURESHI: With
regard to thefts and pilferages, the Railways
have to pay a huge amount of compenastion
which runs to Rs. 13 crores a year. We are
not happy to pay this compensation because
if we were able to protect the
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property of the consignor, we would not have
to pay any compensation. For that we have
taken certain measures and we have found
that with the co-operation of the State
Governments, our bill of compenastion
claims has come down. In 1972-73, the
number of claims received was 25,000 less as
compared to earlier years. And we have had a
saving of about Rs. 65 lakhs in paying
compensation amount. This has been achiev-
ed despite the rise in prices by 8 to 9 per cent.
Another small point which has remained is—
because I have to be very brief now—about
the Martin group of Light Railways. Some
honourable Members have raised the question
about re-opening of Howrah-Amta, Howrah-
Sheakhala groups of Light Railways. We
have since taken a decision to build
alternative lines in the areas served by the
former Light Railways. The new railway lines
will be constructed as broad gauge.
According to our present thinking,- they will
be built and maintained jointly by the State
Governments. Fifty per cent of the cost will
be borne by the respective State
Governments. As regards absorption of
employees of these Light Railways, we are
trying to absorb as much staff as we can.

Then, one more important point is about
the availability of wagons. In this regard 1
have to state that statements have been made
in this House and it has been claimed by
some Members that there is some conflict
between the statements made by different
Ministers. I wish to make it clear that there
have been certain difficulties in the wagon
availability at a particular point of time. But
what was said by the Railway Minister was
that the situation has now considerably
improved and now we are in a position to
meet the full requirements of cement,
loading, and also coal loading, etc. In fact, if
we see, coal loading in the outlying fields has
been even more. It is in some small fields that
we have not been able to cope up with the
demand. But today the situation as it stands,
as the Minister rightly pointed out, is
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that the Railways are in a position to meet the
full demands so far as cement is concerned.
There has been some shortfall in a particular
variety of coal, and that is brick burning coal.
It has been in short supply to various States.
But in this brick burning.. .

SHRI A. G. KULKARNI: Who told you
that it is only brick burning coal? It is in coke,
it is there everywhere. And we have
complained to you. ,You have received all my
letters. Having seen all those materials, how
can you say this now?

SHRI MOHD. SHAFI QURESHI: My
point is coal to steel plants and to the industry
has been met fully. About cement loading,
now we are in a position.. .

SHRI KRISHAN KANT: What are you
saying? Did the Minister say "earlier there
were difficulties and now there are no
difficulties"?

SHRI MOHD. SHAFI QURESHI:
I say the situation as it stands is the
Railways are in a position to meet
fully the requirements of steel plants
and other industries----------

SHRI KRISHAN KANT: Here is that
statement which I read out in the morning.
Madam Vice-Chairman, the honourable
Minister is trying to twist the whole issue
saying that earlier there were difficutlies and
now there are no difficulties. Madam, I read
out in the morning what Mr. Mishra said in
this House. He had categorically said that in
1970-71 and 1971-72.. .

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): What you
had already read out in the morning, you need
not read it again now.

SHRI KRISHAN KANT: I have to read it
because the Minister is twisting the issue. Mr.
Mishra never said 'earlier there were
difficulties and now there are no difficulties."
He said, there has never been a difficulty. . .
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SHRI A. G. KULKARNI; Madam, the
Minister is giving a slant and is trying to run
away with it.

SHRI KRISHAN KANT: Madam, I know
you are fair-minded as Chairman. So you
will give a correct ruling. Here is a question
where the Minister has definitely said—and I
am going to read out those portions which I
did not read out in the morning—

JHRD @F AT FT AATE g, A
L omA AEE ¥ IEE WM q¢ |
FF /AT g (% a1 #gq wledarsm §
T H, gi¥z T AT H, A F A1
WISl £ I Kawz i FAr adl gl
4|

It means that all along there has been a

correct movement and there has been no
difficulty. Not only that, Madam.. .

AN HON. MEMBER: Shortage also.

SHRI KRISHAN KANT: Yes, shortage
also. Both. I know the next point the Minister
will say is there is no shortage of wagons, the
difficulty is only in movement. So I am
putting both points so that he cannot get out
of it.

“HT W I F AU e
at Iqae g@T Wfgw 1,

On the other
hand the honourable Railway Minister
complains: Who is responsible? It is not
because of lack of wagons, but because of
lack of production in coal, in movement.
Here the other Deputy Minister said in his
statement —I shall read out—"the actual per-
formance of the Railways has been that they
were asked to 11 lakh tons but they could
take only 9 lakh tons". Then he said:

"The availability of cement during the
year 1972 suffered a set back in spite of
increased production of about 8 lakh
tonnes."

Hon. Minister Shri Mishra said: What to
carry if there is no produtcion of cement?
But here is the Industrial
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Development Minister saying that the
produtcion of cement has increased. Wagons
are not there to move.

The Railway Minister then says:

“HI wWE W A7 TE0 W1 @ 2
fF & 7@ FT F T30 97 AATmqrAr
77 % |
Then Shri Mishra says:

“FTA T WAA A FM@A FHARZ
AR AN I A A A9

The Railway Minister reasserts that what "I
am saying is correct.". But here the Minister
says: "Earlier the movement was out there.
Now it is there". He has been saying about
1970—72...

SHRI OM MEHTA: You should have
raised it at that time.

SHRI KRISHAN KANT: At that time Shri
Qureshi said that he will reply to it in the
course of his reply. You are not here only to
defend the Government. You have to protect
the rights of the whole House. It is our right
to get the correct replies.

Then he says:

‘FAd FTAwE z fF AE Az
gHA TET FET | g T fF faady
et ifzo oY o & fan Frem
EGC ML SEC IS

As long as this statement...

THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY): May I
suggest one thing? If you are not satisfied
with the Minister's statement, you may raise
this issue in the form of a Half-an-Hour
discussion or Short Notice Question.

SHRI A. G. KULKARNI: He is giving
wrong replies, which are not supported by
facts or statements given by other Ministers.
There are three
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Ministers involved—the Steel Minister,
Industrial Development Minister and the
Railway Minister. They are giving different
statements and Shri Qureshi is trying to bail
out..

THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY): Unless you
hear him, how can you say this?  Let the
Minister continue.

SHRI MOHD. SHAFI QURESHI: 1 wish
to state that the supply of wagons and
locomotives has been augmented. We have
recently ordered 15,000 additional wagons
over and above the 26,000 already on order.

Wagon manufacturer in the Railways'
workshops at Amritsar, Golden Rock and
Samastipur is also being stepped up to 4,000
wagons per annum. The production target at
Chittaranjan Locomotive Worka is expected
to reach 109 electric locomotives and diesel
shunters will be stepped up to 128 numbers
will be 1973-74. Similarly, the manufacture
of diesel electric locomotives at Vara-nasi is
expected to go up to 140 in the next year.

In the current financial year there was
shortage of wagons in the first quarter for
cement du, to severe power shedding on the
Eastern and South Eastern Railways and
extereme summer conditions both of which
affected the working of Railways as well
many industrial units including cement
factories. In the meanwhile, we were engaged
in a massive effort to repair and improve the
condition of our covered wagons. Thereafter,
as the supply of wagons started improving,
there was an All-India strike in the cement
industry in the month of August 1972 which
seriously affected the production and loading
of cement. As the cement factories restarted
production after the strike, the supply of
wagons improved simultaneously and was
being made almost full on demand.
Thereafter, power cuts in different States
have seriously affected production of cement.
During the last six months, Railways have
been meeting practically the full
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demand for wagons of the cement industry.
However, the demand for wagons by the
cement industry has itself come down due to
drop in production caused by power cuts in
many States. As things are at present, there is
no shortage of wagons for supply to cement
industry.

S5P.M.

SHRI KRISHAN KANT; Madam, here is
a statement of the Minister that the
produtcion in cement factories has gone
down and here is a statement by the Minister
for Industrial Development that the availabi-
lity of cement during the year 1972 suffered a
setback in spite of the increased produtcion of
about eight lakh tonnes. How are they going
to reconcile these two statements?

THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY): I have heard
both sides. Now, the Government functions
as a whole. One Minister who is in charge of
the Railways gives a particular version of the
whole thing and another Minister is
contradicting it which is not a happy sign for
the Government. I have to suggest one thing
now. Will you kindly consult each other
before coming to the House so that there is no
contradiction? Now, Mr. Qureshi, you can go
to the next point.

SHRI MOHD. SHAFI QURESHI: I want
to make one point clear. What I have stated is
about a particular period. We have said that
during a quarter there were some difficulties
because wagons are to be supplied.. .

(Interruptions)

SHRI KRISHAN KANT: Madam, Vice-
Chairman, I have to make a point.

SHRI MOHD. SHAFI QURESHI: Would
you allow me to complete the sentence?

SHRI KRISHAN KANT: Madam, he need
not say anything now because your ruling is
final and it is the final ruling.
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THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY): No. If he
thinks that he has some points to make, let
him make those points. Why are you not
allowing him?

SHRI MOHD. SHAFI QURESHI: The
point is that the railway wagons are to be
supplied on a day-to-day basis. If there is
shortage on any one day, the honourable
Member can say that the railways have failed
to supply the wagons to the cement industry.
The overall produtcion in the cement factories
in one year might have increased. But the
question is our performance month-wise and
day-wise and I have mentioned a particular
period when ther, were strikes and when there
were difficulties and what the situation was
and what the siutation today is. [ am prepared
to say it again that the railays are in a position
today to meet the entire requirements of the
cement industry.... . . (Interruptions).. .There
is no contradiction in that.

SHRI A. G. KULKARNI: I want to
make only one point. Madam, in ascertaining
all these points, is not Mr. Qureshi aware of
the three or four letters addressed by me to
him about the complaints received from the
small-scale industries about the shortage of
wagons for coal? Is it not , fact?

THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY): It may be
for that particular period only...

(Interruptions)

SHRI A. G. KULKARNTI: No. Itis' for
this period only, for the period February-
March only, Madam.

SHRI KRISHAN KANT; I think the
whole matter should be looked into by you,
Madam.

THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY): The Chair
cannot force the Minister to reply according
to your wishes.

SHRI A. G. KULKARNI: We will be
satisfied with what you say.
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SHRI KRISHAN KANT: Of course, you
cannot force the Minister to give replies like
that. But here is a statement by the Minister
of Steel now.. .

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr. Krishan
Kant, do not make that point again and again.
H_, has replied to the best of his capability.

SHRI KRISHAN KANT: Are you then
asking him to correct his statement?

SHRI DAHYABHAI V. PATEL: Madam, at
least on this count I will whole-heartedly
support Mr. Kul-karni, because the small-
industry people in Gujarat, the small pottery >.-
people from Gujarat, had to come all the way to
Delhi to get the promised rakes since the rakes
did not reach them at all. They promised that
they would send them the rakes, but the rakes
failed to go there and they came here all the way
for getting the rakes. So, what Mr. Kulkarni says
is right. On this count at least I fully support
him.

SHRI MOHD. SHAFI QURESHI: In
deference to your wishes and whatever
suggestions have been made by you, Madam, |

think that on this if you desire a statement, it can
be " made by the Ministers concerned.

SHRI KRISHAN KANT; That Is right.

SHRI A. G. KULKARNI; Yes, that is all
right.

SHRI MOHD. SHAFI QURESHI: So, I
will not touch the other problems. I will
only say . ..

(Interruptions)

THE VICE-CHAIRMAN ! (SHRI MATI
PURABI MUKHOPADHYAY): I said that
the Ministers may consult each other to
examine the issue.

SHRI MOHD. SHAFI QURESHI: Yes.
Whatever your directions are for examining
the issue, they will be carried out.

Now, with regard to the® drawbacks in the
reservation system, I can only
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say that the honourable Member, Shri Krishan
Kant is the Chairman of the Reservation
Committee and I hope that with (jfre interest
he has taken and the keen interest he is
showing he would be able to give us a
comprehensive report and it will be examined
and we shall do everything possible to see
that the reservation procedure is made easier
and all the loopholes are plugged.

Madam, I hav, done. SHRI A. G.
KULKARNI: Madam, what about the
point... (Interruptions)

SHRI MAHAVIR  TYAGI The
honourable Minister has promised that he
will throw some light on the mas travel
without tickets yesterday. ..

THE VICE-CHAIRMAN (SHRI-MATI
PURABI MUKHOPADHYAY): You cannot
take up that issue now.

SHRI MAHAVIR TYAGI: No, no. The
Minister promised to give .a reply after
making inquiries...

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Mr.
Qureshi, did you promise?

SHRI MAHAVIR TYAGI: He promised
that. And I demand that an inquiry should be
conducted to find out the truth about it
because I have reliable information that after
the train left Lucknow instructions were sent
from Delhi.

SHRI MAHAVIR TYAGI: It requires a
thorough inquiry. There are so many
thousands of people travelling without
tickets, within tlhe knowledge of the
authorities...

(Interruptions)

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): Will you
please listen to me? The very question was
raised yesterday. The Minister made a
statement, giving full details...

SEVERAL HON. MEMBERS: No, no.
No full details...

(Interruptions)
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SHRI MAHAVIR TYAGL My demand is
that an inquiry should be held in this matter.
What does the Minister say about it?

SHRI MOHD. SHAFI QURESHI: The
Minister has made a statement in respect of
certain matters raised by several hon.
Members here. I have nothing to add to that

THE VICE-CHAIRMAN (SHRIMATi
PURABI MUKHOPADHYAY): The
question is:

That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of India
for the services of the financial year 1972-
73, for the purposes of railways, as passed
by the Lok Sabha, be taken into
consideration.

The motion was adopted.

THE VICE-CHAIRMAN (SHRIMATi
PURABI MUKHOPADHYAY): We shall
10w take up clause by clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to th, Bill.

SHRI MOHD. SHAFI QURESHI: Madam,
I move:

"That the Bill be returned."

The question was put and the motion way
adopted.

THE VICE-CHAIRMAN (SHRIMATi
PURABI MUKHOPADHYAY); Please wait.
Let me finish. You may speak in the Third

AV TTTTT ST A (I AN ¢
wFEAT, WA AT ArF FEAT ¥ W
famg wdr a5 & a1 4 | oW
T JIHT TET A | A AT ST FEA £

q odl A A qTFAT A 2|
Reading. -

The question is:

"That the Bill to authorise payment and
appropriation of certain
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sumg from and out of the Consolidated
Fund of I'ndia for the services of the
financial year 1973-74 for the purposes of
Railways, as passed by the Lok Sabha, be
taken into consideration."

The motion was adopted.

THE VICE-CHAIRMAN (SHRIMATI
PURABI MUKHOPADHYAY): We shall
now take up clause by clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule were
added to the Bill.

Clause 1, the Enacting Formula and the
Title were added to the Bill.

SHRI MOHD. SHAFI QURESHI: 1 j, begto

move:
"That the Bill be returned."

The question was proposed.

ol ATEAT RATT WA AR
HE WF AR mArr A7 w7 I wE
Tl ST AT For 2 FZ a2 2 fF
a1 Az Aifa 2 fr fer zo
qA1 1 fAea gaav fzar wmm w7
T § A a7 @ify # fr fowT g adi
F1 fAfq a9 g2 A S w1
=HT ff1 #1727 300 FUT To F
fadrq sqaeqr wgreiez WA YEd
ArZT AAE T (A0 ANz THA FIH &
AT F AL | T A TIA AT AT OF
TEHIT  AAET w7 faerar dEA F
TOAF-AEAIGT Frz7 T AT &
A= AT § agaa & fan 47 7302 7o
F1 #JrFtT fowd a9z ¥ 41 9% 91 |
FART MG IH OAYA AWz Z4d,
17 FUT ®o 7 927 FT 41 FLT %o
F7 faar o W7 6 FLE €o AT A7AYT
F wroa F fawve & fa a7, wreme
¥ Wa awmT ¥ frenT & fav qr,
IqET frere faan o | TEe AEATE
Tz 41, 797 sqaeqr foga a9 F
9z F 1, fF ey F AW @
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IFEMT T 37 30 & Ag0I0 ArqOr AIfH
I AT AF {9 FY AOHT {1 GH
o NIT Aamifesgg A & 70T
¥ ) 39% AT 6 TN & I sq384qT
wr 7€ ft A 39 erAEqT F Wi
TZf ATAT 3,000 HAFA ® FH
fagar 1 A APFAT Ag A AT g,
9fzy FIEFA AF€ AT 7 1939 W
1 41, fo| wwg arAe F §9
IAHT 149 §Y @1 47 5 qF g9 AT
Al & fF 759 39 ¥ 797 7 907
far ¥ zrf e sw w@rg arem
0 F a7 7 107 3% F forg oY v
fFar war qr, faF g0 FOET 3,000
FHT AW & F19 9777, FOH H
A F Iz § faea femaaw 3 A
F17 AT AT, AT F271 &2 nqv {5 mfge
73 T A ATAT AT qH AT A
FTF FAET wAFwer F fAq w faa,
2 300 FUT Bo FT =77¢qT 3T A
gy 2§ AT, AR ATEAW ¥
W OAITH FAAr A0gm 5 gar @y
IAT AIT KT AT FAHC AZOCE
¥ AeIR FATH 3, T OAZ F
A wEEwe A saEr goarw ¥ 7
§ 37 717 ¥ fgars aff § fF sgroe
3 A% AT 779, WA § AW
Ay FA-~IX T, VI FIF--ATFT
IT INF AT A a0T TATH FT HqUT
F17 FT AFRT § 7 FFI7 A71¢, 798
Fqr3r 393 AT 9 w18 Y Ad Awdr
2 |

mrmr, fafem @t mifas
Zar ® A fHTEAT W ¥, 9 F wvw
qrFg § WIS §W AE F AT G F
A oFTTT AT AT A OE A w1
oid W ¥ fafga &30 & fager &
FrIw d3r 21 @ § M7 77 fawwEr
A TR A q77q7 AT, [ AT H HE
Mfaa afl &
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wgrRar, & ¥ &4 ¥ FgAOT IgAr
ffFmaaNaT@aanm
Y & fF AT T STl S 3w,
W AT Jg AT g KAl 2 )
TR AN 3 AW@ F1 AT OF oA
® FTIT ¥ AT AT IW AT B AFAT
FAG T/ F1 AN T AT R 10T AR
fra3r gar &7 &, 57 W T AT
30, A1 IAFT AT wAAE @A
fe strs 3% @ +w T *  faw
sreArfgT T R E, N FW W AWG
e § 1 T3 § a1 A7 g9 A1 7 g
@1 3| # T AT F ST EF A A
W7 fEaAr AT g W) W oAEr
A 7 farree fadsT woar S g
FF 7 7 F2V1 B A9ST T A ATALT
=T TFT F AT Qg A T 4 )
I AFMT T OEIAT KT A 9FA
AT 41 IAF AT TIFAT FAR A
W 41 U2 ®IT ¥ T30 FL 92 A
47 FOT BIM FT T )

oI, WF W A ANGEE &
qAMA T7 AT AR R AT AL AT
A A A A AR g 3 ww
A AAT 97 77 F5 g7 § W wAW
/T AT FT AT KT T F | Awrway
F AR 24 ArO®™ F1 6 FWT AW
qGTHE A 87 AT AT 29 AT F 735 ¥7
fa=eft @i 1 g7 qETA A WA A A
1 foE AT 2, a7 FA€ AR 9w AWy
foatE 7t 1 39 oo § ag T
v 41 {5 F1 Ay far fewz oy o %
IZ A9A F IBT AT A qwn 4 g,
feer wrzforr are fz w1 # ofamie
Faav vy

ot AEAT Q) : I5F A% Al I
get feeddt =mar

ot AT TT T Aol wGEELgH
AT AT FAT F AT @A § AW A 4T
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[t ArderT g7z W)
o, 11,12 & =T famy § M@
ot T 3 T A A9 ), ar¥e
q AT 7 g 1 a9 § uF @ F g
w2oe faar feve aee 5@ , 3 #0
g 77 Awr og famd 1 3 3 oy
fareoame fa o 2, 3% wiwez o v
FY OAAT AAT 2| FINT AR JU &
e &t A w1 foa dt wwad oo
#o F WrAEd AN AR §, WM IAF
At &1 ward 9§ faegardt F avg
¥z a%ar g & 0% Wl & F7 1 o
fariy 71 oy 77 41 w8 Afww wafwe
qEf & ATARIH WIUY H 9% 9,
zwwt a1 fza mefam o & w e &
T

st HEENT WA A9IF e
fe g%t agl 97 A 41 )

oF WAt §I€T ¢ AT 92T H
am A% F fAam

Y AWTET SwT g o fEAr oAy
qaui ® A A1 g1, afwq 5w a0
ary a7 T fafas) T & a8
2 AFAET 2 | WY I 9T T FIAT, av
TAAT aEqED FET 21 qFAr 41 ) Tha
a=at & fsA® e 7 99 7@ 29 2,
TFT 9F T OF WA KT HAT T AT
arat &, afaw A1 e @ fage & w5
BT TF §, TR FY ATIR A A9 W R 8,
TRt w4 A § Faw waufan wn
fr w12 | fom e 31 a8 gear
w31, 39 fzq ¥¢ d fofar a1
o a9 | g feodes afgsw
7 & suas & faeelt & fag qr, &8fdm 11
a5 A F IA AV A GH F ATBA
fear 7% o f& a1 g7 #fam 1 7
oA g ar agi araga §
az &t Al few 7 @m o1z AW
s oME ¥ R mEE
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feart feat # w2 17 3 AwT
af M J% wfte T F a3
1 43 70 § o fast wo . 3R ufy-
Fifedi @ s woq w1 wwg7 qrar At
IR TTEW T gEET qiE § A
F7 &1 91 wArsA7 &7 fagy fv wfea
% foreg i Y, 7EY s ) Az oA
#7 faar fF foa amt & foge fqu 3 &
IF AH FE GA A A | A7 AT 2N
& a1z o1 fefege wfogz amgm oo,
Far 5 a7 2%, 341 IAF) 2y § A
gf, fefgse afsgz g 7 73 &
rxor gafrez gz 1 gaw fam f fam A7
g7 @ 9% go 2 arfeay @ g6Y A 7
mfegt v@amAT #7 & 70 37 w@mA
zu fw s A gz fam go £ 4 a8t 43 8,
g @ AW ATET @Y §, 97 WA 20
fa faar fropr a@ wifzat 7 33 20 2,
wafF F@A3 7 gFF1 1) AEE § glaq
W9z 41, GFIT A7 A= T W@ 91 0%
F AT WYSE A, AT AN T 51 A7 4,
arT ANt 1 rEure A Ay fEar e
ar, AFY adl &1 WEAT F0, 47 A
go fF faar fewz @ 91 @ 2 5aay
Faqs # feedr tgamm mr st af
famet @2q 97§17 AT AT AT T A3
g1 77 fawd, faaY & 377 187 480
FT WAF FUT ZAFT ! wAAq A2 2 %
Fegfaez  aEt @A & "rq Az
EIT FT ATIATAS BTN T3 EN 2 | HATR
7z & f5 wafaee ol s we ard A
FIQH F1 WEZ IFATE IAF ATIAAA
FE IHFET WA K AP TEH AT
@ e
FEATAR (sfmft gy
waqreqta) - st 15 fae @ A,
g =g Fwfvo )
o) ATIEAT qw1a mdl o wEEA,
HITF 82 I Zo MTE) TR
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7 & wgam g g 5 oF o wq @
&= F74 ¥ I AT F, QF "X WS
A AU ALE 1T ITE OFA ¥
qu fan W@ F 3Ad A7 AFREEd
sIasT Fegfae ot F A A
arfggt s@mET & 1 (Time bell rings)
& A&T qgrEa 7 9w |EHl z fx %
fas 31 F71 a@m3 2

mﬂ?ﬂ?ﬂmiﬂ(qﬂﬁ) WY
I A, § 0w agT wAww qrg
a1 AT FeqdY fafmees wmea @1
at famz ¥ frermar =wmzAr g ) YR A
ST FA03T T AT AHEAT I 2 oA
FARAT % FI0T K whiEL, T,
wALI WY TR 7 AT 2, e e,
qT A7 AL 7 agA 79 A1 2 wifE
TAH ATET TR f 97 ZEE
g ag ona faera A g o oA
A # AR fama =0 wreA fiz
fFar wmar 2 1 w4t fafaees aga afe=r,
fovremT 57 a7 1 419 ATFAT T AT
v A1 3@ x5 7zl § fea4i § 7 732
2 oadad g, T %S ey AT g 3 faw
T AZT 9T A2 AT & 1 A AzAd
g 1 fasga z2-9 feeg 2@ 2, amero
I 2 F M AT F | 3R 9T g
a7 favmr 9w wvA # ¢ s
7@ A, 7zt fzaA @ 9= Am, Az
AT g1, 97 AT g1 WY BT TR FT q=T
Al

Az Az g1 4 fafaet qmea
T gg A19 2199 H 33 FLFE WIZ | T
aZ A4 TR A ZV AT A AA F F A
1 OA9TT g 1 ag # fEma o
TE AT 3, 4% FT9 F1 TAF99 20
fam oz i o Fv@ A1 AAfE 2
FEE I W AT A 2 1 97 uF v
051 § 599 A oF a1 g 652
T ovav fomo faer s 2 5y @
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2, W wE AT & Ag Aqv oy 2 g,
T FATF I AT AfFA FAE § oA
5 %o AMfam, w7 Fw A7 FeArd # A
10 %o D0, sy 57§ wvwy Frado
foer st 2101

ZH AR AHTAATE A4 FT 04T F7F
2, 79 WY 37 &9 &1 319 F £,
& fafqres amga &1 s feamr s
g f o ST AT A e IR T
FT9 A1 FI0T FT

ATfad AA——FTRN IFH ATH G TR 2
f v73 w421 faedt 0 & wmoEr
oF fom Zar 9 § a7 9 2 i
wraT ai F v usr q@r faeer
Sfao ara ¥ g 9T F 5@ AH10
%o qa wAT fasar 2 ) 2 17 7=y
2 - Zw FA1 %Y 45 Ag1 Hed) | gl
FIAAT AT E7 A FHE | AZA AEA
2, zafan ag 277 97w 2

3fis zrgw samr 7@ & et 33t
A A & 79 A ® AT ATEAT E
gt =igm fr fefawze sz
AT FE MT odHaT  F1 AT
wafaard # 39 37 R | g )

AV AT AT AT (A )
Irramfa wErEEn, # oF 3T F A
argw & 2 0 T8 W T AT A
Foam o o s o TA 2 fE
fregaifes @8 2 o7 F19m 7 727 99
AT AT FAAT fEEm AR amA
F7AT 21 F 9Al 9EE AT AW T
1T wrFfad 747 Jgar 3 7 g
¥ were 07 WP A AE 97 99 1@
# 1 o3 |rIg 1 A F7E aat 7 feav

=

aE | 99 8 ard e o W §
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[t sy goTT AT
TATHE 7 AT @2 797 71 A@iew
72 ¥z 2 fx gfafadr afm 2 ==
Fafnas feoEaz a2t arm, 12 %7 2
fF % fra fam w41 agrear a2 &, 3z
F2 v ( gowr wraforr feadaz grar
aifeu, Aiva swinea a8 2,9z 74
afam 41 ar fzarEgz 2 v Fgi oam
AT AV AEA R T A AR AT A
T 9ot 99 2 92 47 A1 92TE AR
a0 ar fTwe g o aE 1 39 TATRL
7wzt fx A #faa & arr 7 79 26
Trfzr o awrr W R 9V oA
Y7 T PRI AT A7 7 2 I FAT AT
W ETIT R TF BHAL AT 4T AT I8
gt 77 Az e B ar fRoza TR
ATTATFT 772 %7 (2097 779 ) 799 WATAT
Fz1 v 0 z@fan a7 987 v
QAT HIETT AAT GIAAL | AT AEAT
205 77 AR 97 7 Y A TE H A
&A1 =9 frwT TATET § AT 71 3T
frm a5 g 1 ¥7 77 F ) 7 A
AP AT wETE T wgw ¥ ag g9 0 2
fg 97 981 T@TT fg=Te FEAI
T |

E T A A ] Adl Arn
qI94 AT AT a9 g7 2 [E 0§59
el fefass za qzar 2 v a7 0
TR AT A EZET OERM 1 T AT
oA AT wr T fEeen fgme
ZT TATRL 4 AW A HTT &A% 2,
ar Azt oF amwrfws 991 F 419 9 749
FLOAAE ZEAT AfEE Y 9 g o
GAT 7q @rzd & AT cfaEAET TATR
q3 0 7 Aqw Apar g fF oaw
AT AT AE § AAN WA
gad arvary Ag waram #ir frar @
f% @zi o7 04y vEE oArzA 3 gafEm
AW Y A FIAT AR GHA FIA
i, afeea % & @ #1 gaarn
A7 faa e 3 35% a9 A
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e & fardr &, 3o arar fear
T3 W g fEver T oAm oA
FTA 2 B 0% AT TaqT W7 AE
A1 ATT FATAT g, 39 97 ATIA FATRT
faar fa Zfew @1 21 mr 20 3w
FoATH 7 FE AET AR E, AfFA
qeZ7 A WIA I 2 47 T AZT AT,
et T F W arsT AT A,
zafan g2 v AW sArET a7 9
F7 # fF gfeer & Bt £ oam 21 2o
T oArer fFmm T g H A 37
A & grrE g oo e arer
fFermr 57 7 A1 grewr oAa TR
T L TA G OAT AT ATEA
faawr & o o1 577 fren T 338
TAE, AT 3w o7 gwAT A fgaar
farmm oA wvar arfsa adr 2

UF 1A AMA FAr F sETET 39 A
WATFAT AZT 2 | A, fear J
F T 7% 7 el (% 0§ 20 317 a7 A4
e 5 amas u fFaa A s e
Frr s g7 0 g fAnw o mo fger
St [AFFa F7 2 3=E A oA
I OETT AT aAE qwn 2 Afra wv
T RTE FAT AALE \ wA A WA AF
FIHEN T OAFRII0 AV OAFA T
T3 412 fwwwr o gAar ofwfame
qTAA F, 32 TAA] T AL I aaT
f& agas ¥ fFaq am & fzaz gmA
fwr a0 & @7 wAa A\ 7w
TH AT7 0 AT ATT &1 5479 A0 7
T 2

TE OATA 4 HMA F4F (A aEar
Agm 1w frar WA wz A fx
TYN AT A T A AT S

ame g F1 zfer 7 omeam ze
TATAT | AT ZAE fAd T ;;-;7]-

FATIT |

st wEvare pht o faar fewe
g
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ot Ay AT REQT o F A
fegram & amfew 1 g% ama
awq ¥ faa o Sua Fw ey
WY 6 ARG W UITR 0F FH] 4.
T AT Afzd | gud 9T e wig-
au % fag I=r 1 feniz #) a1 909
71 fr Hwer 3w a3 fa=wr gt 2
s FAFT Q7 Far Ay s w7 Afw
uF fea ¥ fag & wr gna w71 a1
FIAT TEAT | WA AT FOA FH FAG
A% faa #m g dar sAr & w2,
Fepfaee ol A |1 9w GEr s
T fzar 8 | a9 @9 s OF G
7 & gaTa FAYE W owfaave g,
FOIT qEAT ® mfaawa gan a1 ommeE
w21 % s &% 9@ Gan s A g
FU 2 AR & AFG | W19F 4 a9 F1
gwa wFTe faam o gwa dan oy s
frar | @fem st ww frsm st & Fn
fF gw ww 29 SEET T AW §
e %1 fage #aa % fory, & wgan
§ foom frelt @27 ifem #1 fae
#far  #w sws &3 d@wa 3w
Fersd | dfFa & ag s Awer g
T AT § TR A A fr o
721 afz w9 IEEr JEETa
A F A TeF A F wEe agi 07 3
g1 ¥ I WM AT A ¥ &
#aq w1 AfwT )

phan 1 gleyd ankd Simae 02

i ale ol -aenes Wy
bli o o 22 o8 Tt o
oy ~a Mexal KK g gayd
DS g S Way o J
SN Ko e
e By n oY A S

Sill, 1938 If *
L e o Rl £
oo S e de e e -2
| SUre by 2 adagdi a8 oL 8
| oy ikl Upp  Lagd 2 polade
Uls LS 5Ky Hial an o gy $
N g & il G sy -2
Eakayyy 8 mnht Ly Fanan
‘ PN N [ NENC RPN
f VPV e Sl 2 LS, s
B L S G LAY I S I Y
ok e Kl ¥ e g
‘ ¥ e ey S 2
L R W Lo e JR2lle
T okl - f Vo TR I VIR VR
Bt e Lt b ol ey
S A& laa Kl gl S Je
ot by M L kg pla gt
d oo e U oa K Jus
Slake Sy Syka 0 - e

K0 yam o5 Wl gen Ko Wl

et meemT welt wTA] o AEw
qTEA AT, oTdl AZT 7 F9 A F
g s 7z w0 s owy
UZARTT 2 | IR A4g  wewmnr fE
| Fo dre ¥ AT §9 TFW wAgE w7 4
o wE gt | 7€ ArzAl % o, AfEA 37 o
| ARTH AFT R REEG F AT w1 A §

# qzq ow 77 9% ¢ fF W w1 @
| FgAvHz §, @7 At FfnEi o a@
Fran, ek 3z g7 £ A F 1 oud

THindi_'_l"_mnslation,
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[=7 AgFAT WHI KT AT
q9% @ F7 (FAr A § 0 qF 5o
ag W1 AETT AT AWM FOFA-
T FT SAE A ) T 9T THOIT
4,17 FLTETAT AT TATE T9 AA A
1973-74 & f@0 #1977 a% 7%
T AEfHA A1 AT | FART HAAT
ug 7@ & v T9 T Ay & F1 57
wgrey W foav war g 1 g S we
AL AAY, 7% WFE, HAT HT AT
T A mdl # @ SRt A
ToFT wAme 7 2 {5 fedt =w o83
¥ fora 7z /@7 a9rdr af § | A Ay
%M go fe FAwad W ¥ wafew
gy far & AW & Fm o |
ot ATTEAT AT qAE A AT
ATET, {7 Ao Ay A 21 @ § o fowa
qT W 47 FUF B AT HT 41
T T AR EOWAT | T
F41 wZmr T | AR 5 qfer
u&':ﬁ;’ Al Semie gyl
o & pp U deyd gy Sl
wabl-u-!gitaij,'.iﬁ
JJU‘)STL" RS )ﬁ"‘{ ¥y o

“obh FeK) Bakpen § 4l

st AEEHT A KA K TS
gy qdta Fear g 5 aw faet ardt
# arq gy faafas & fF 71 @97 fowz
qaFe w¢, fgAr e @1 FEew
R g

ol AT AT g e
W% WTEL | WAl WERW T oA A
fos ar aff 52 @ ¥ fs 1@ 6 w01
WA gz A AZ Wl qZ WAT |
frwsr @ 47 F0F TAT 9T | FH
WA 41 FAT FAT &1 AT qF WY
6 WUT 9T T, THE AT § WY
AT |
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Wlw eyl m2kd Samae :}3

SOk =S b S el S

M 5wy Lale e Jaase]

UrtS lem el g3 Kea 0 oy

B e e T e 2 0° pr

I5£3 ol ¥ 2y yie 2 Wy adud

mh e S W g e

Tt Agewg o w0 T
fdT wuta =1 v far o w5y Sea
Za wifed a1 o fod 2@ wa e

Y FA AT Frarai 7 25 & et

FHTA & A 47 T wwe & Aarg w1

wRA Ty gvar J@ s

i Fré wew faar frgz awe w0

HIT GFI AR AT THARI AT AT

Eipc |

w1 ATNGIT AT AEY HAY A T

FAF AT AT @I

Itis very important point.

THE VICE-CHAIRMAN (SHRI-
MATT PURABI MUKHOPADHYAY):
Please sit down, allow him to finish.
You have spoken. He is replying to
you. 5 .l

s, ’,' = 5--:-\{); Qﬁ;‘-:- Sapme z)-:.

ot o dly 3y phe 2O ks
50 10 =Ry gl oS dllaas ]
o el ol ke - 2 s
B I sl =
ore S G P e
- Lzly
T[at AEeRT @E ®TA AT Az
777 fovz g% F T gvET F ww
wwar 1 faamsdr @ samEr 4 s
g #fwm o fadfsa ¥ fafees
wrga A A1 3o foar & @i F ek
TIATET A& FLAT 134T | |
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sl WETET enit - ag Aaen far
ara o o weedt 1 39 g|T arfagr
F1Iw frar ar A1 wmiE EeeErav i
F1% garg a1 A 0f f5 37 arfagr
1 W Afsdr o g7 g oar q@#
AT "myT 97 £ frv Arew owwT
A1 4 7 fEAge AmEr w99 F -
faw w1 @ 7 "% 717 f3ar fowe qwe
FOAATAL 71 X F 9, AfAA Az A
78 AW Fwr war f& wfsat &1 g3
faar W

yhomha - r..g‘ ﬁgp&..hnn z,..:
& Tl ol & e Y 5 male

oty 5y 3 AS S gyl e &5
& u"j £ s JJ% o U"“i
PR L2 yRewle d_.J - UL"
uw- JO u‘.ﬂdli}h ;’J,S 2 ”L} PR

- B by e

=it wEgwE  @mE wT

fuffey o & 399 | 98 197 A%
g1 & 9T § | qg AT FEAT 5 agr w
fly fafaees & a1 @F wigzar T wrf
fearam &1 41, @@y T8 § 1]

Al AT G (ITT qIT)
oF g § q@AT Wvear § o we i
FLUT AEA 7 FAAman 5 See S
1T S JTIET FTIET Z I9E HqATAT
FIH EFT | WTTF AT F@F E 1 0%
feargr & 2 A1 g9 99 "9 g6 2,
397 #3T (@ 79 & A7 3
Faq £ faedT 7 wa 93 GEvAEEr
T AT AT IAG WG GORIT e
1 e &4 a1 59 wIE # fE
F & (77 §o1 &9 @0 § INAEA
I d@@a | & a9 & A AT Td-
TR Ehm 7
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Wil % T qr wYE ofer a9 2
T B AT € g1 ) AA g
AV Tk e 7w ()

S w1 fo7g ARf (T w3
I OF BIET AT 97 ¥ |

o1 WEIAIT aanit : g frae A1
aFr AT 7

St ma fag &t o wf g
w0 A A a7 WA 2 i oaw fe ®
qTq WEATE AFT FEq | W fEarse
FIC A F OIRFT AT A OAAT
v o 77 frwe ® W TF aa
IARI qAT AL ATAT AT 39 faefaa
% gz g A E R o v omA
faar@z 79 3™ fEga amt w5 foer
wefaw =ors fz &2 &1 a9 faer
7
L_,.l;-l'?a.g,j Abid dasaa r:.
oK 2 ae ey apee sl S
Sl - el S W

“dum‘q

AT AE-wE wE w3 @
zfaer #Y qrr T 2 FfEE swEEr
FY A7 AFAT 2 AT FIEA KT AT AT
2]

1 A fag amt « o sfeem gaar
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Bill, 1973
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273 Andhra Pradesh
Appropriation (Vote

on Account) Bill, 1973
Al AT NWT A AT
FT #7291 7
THE VICE-CHAIRMAN (SHRIMATI PURABI
MUKHOPADHYAY): The question is:
"That the Bill be returned."
The motion was adopted.

I. THE ANDHRA PRADESH APPROPRIATION
(VOTE ON ACCOUNT) BILL, 1913

II. THE ANDHRA PRADESH
PROPRIATION BILL.. 1973

THE VICE-CHAIRMAN (SHRIMATI PURABI
MUKHOPADHYAY): Now we ill take both the
Bills, The Andhra Pradeslh Appropriation (Vote on
Account) Bill, 1973 and the Andhra Pradesh
Appropriation Bill, 1973, together.

THE DEPUTY MINISTER IN THE MINISTRY
OF FINANCE (SHRIMATI SUSHILA
ROHATGI): Madam, I move:

"That the Bill to provide for the withdrawal of
certain sums from and out of the Consolidated
Fund of the State of Andhra Pradesh for the
services of a part of the financial year 1973-74,
as passed by the Lok Sabha, be taken into
consideration."”

Also

"That the Bill to authorise payment and
appropriation of certain further sums from and
out of the Consolidated Fund of the State of
Andhra Pradesh for the services of the Financial
year 1972-73, as passed by the Lok Sabha, be
taken into consideration." The questions were
proposed.
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